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LOK SABHA
Thursday, 26th July, 1956

The Lok Sabha met at Eleven of the
Clock.

[Mn. SeEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)
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SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
MENT) BILL

PRESENTATION OF PETITION

Shri Dasaratha Deb (Tripura East):
I beg to present a petition signed by
74 petitiovers, in respect of the Sche-
duled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1956.

| STATES REORGANISATION BILL

The Minister of Home Affairs (Pandit
G. B. Pant): Sir, I beg to move*:

“That the Bill to provide for the
reorganisation of the States of
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India and for matters connccted

therewith, as reported by the Joint

Committee, be taken into considera- -
tion.”.

Stri Kamath (Hoshangabad): On a
point of order. Under the Constitu-
tion, this motion itself cannot be moved

" by the Minjster,

Mr. Spesker: What is the point? I
am not able to follow.

Shri Kamath: When the Lok Sabha
was adjourned sine die at the end of
May, the Bill had been referred to the
Joint Committee, Then, the House was
prorogued by the President; Parlia-
ment was prorogued by the President,
Now, the Bill that has come before
the House is different from the one
that went to the Joint Committee.
The procedure that is to be applied
in this case is the procedure in the
House of Commons, except that there
is a saving clause in the Constitution
in Article 107.

Mr, Speaker: We have had enough
discussion about this matter, and this
was raised by the hon. Member him-
self.

Shri Eamath: No.
different.

This is entirely

Article K07 (3) says that a Bill pend-
ing in Parliament shall not lapse by
reason of the prorogation of the House,
That is all that is provided for, with
regard to Bills in the House. As
regards the rest, the procedure that
governs such cases in the House of
Commons equally applies to Bills
pending here.

It you would kindly turn to page 30

*Moved with the recommendation of the President.

365 L.S.D.



of May’s Parliamentary Practice, you
will find:

“The effect of a prorogation is at
once to suspend all business until
Parliament szhall be summoned
again. Not only are the sittings
of Parliament at an end, but all
proceedings pending at the time
.are quashed, except impeachments
by the Commons, and appeals
before the House of Lords. Every
bill must therefore " be renewed
after a prorogation, as if it had
never been introduced.”,

But, as I said, we have got a saving
clause in the Constitution in article
107(3). But that is only to the effect
that a Bill pending in Parliament shall
not lapse by reason of prorogation.
And that Article in the Constitution
hazs been incorporated in our rules.
Rule 318 of our rules of procedure says:

“On the prorogation of a session,
all pending notices, other than
notices of intention to move for
leave to introduce a Bill, shall lapse
and fresh notices must be given
for the next session.”.

Had this Bill come before the House
today in the same form, identically in
the same form, as it was when the
House was prorogued, we could not
have raised any objection. * But the
Bill has been, if not radically, at least
substantially altered by the Joint Com-
mittee, and therefore the Bill that
has come before the House today is
substantially different from the Bill
that was before the House when the
House, rather, Parliament, was pro-
rogued by the President.

This has bu; very pithily and
dlearly expressed in Halsbury’s Laws
of England (Second edition—Hailsham
edition), Vol. 24. Para 517 at page
268 of this book reads:

", “It is a recognised rule of Parlia-
" mentary procedure that in addi-
tion to bringing a session of Parlia-
ment to a conclusion, a prorogation
_‘puts an end to all business which
“"is under the consideration of either
"'!!q!&e.ttlﬁtl.motmchprm‘a-_
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 tion. In buth Houses, therefore,
any proceedings either in thé House
or in any committee..”

Kindly mark the wordg ‘either in the
House or in any committee’,

“..of the House lapse with the
session, and any bill which does
not receive the Royal Assent
before Parliament is prorogued
must be reintroduced as a new bill
in a subsequent session.”

This, of course, is modified by arfj-
cle' 107(3) of the Constitution, to. this
extent, namely that the Bill as it pas,
when the House was prorogued, can
be resumed, when the House is resum-
moned by the President.

I would like tp urge just one more
point with regard to this, and that is
that May’s Parliementary Practice at
page 582 defining what a Select Com-

‘mittee is, says as follows:

“Select Committees are regarded
as copies on a small scale of the
House, limited in their inquiries by
the extent of the authority given

If the House is prorogued by the
President, the House cannot meet,
and if the House cannot meet, no
committee of the House either can
meet.  Therefore, the proceedings of
the Joint Committee, in my judgment,
according to the Constitution and the
rules that have been framed are null
and void, and therefore, the Bill as
reported by the Joint Committee, can-
not be considered by the House.

Shri 8. 8. More (Sholapur): My
bon. friend hag anticipated me; all the
same, T hope you will permit me to
supplement whatever he has stated.

Ours is not a sovereign parliament
in the sense in which the House of
Commons is a sovereign parliament.
We are strictly regulated by the Consti-
tution. Under the Constitution, we
have got some exclusive powers, and
we have also some powers shared with
the State Legislature. Then, we have



Selectéomnﬁttee.nndthe House is
the father of the Select Committee.
When the father ceaseg tp have any

Shri 8. S. More: I am not concerned
about the future of the progeny. I
am more concerned here with inter-
preting the rules.

You will be pleased to see that in
the House of Commons, there are stand-
ing orders. According to the standing
erders,

“A Select Committee may sit,
whilst the House is sitting.™.

Here the word ‘may’ Is nothing but
shall'. I need not quote again the
authorities from May or Halsbury to
lhowthttthwd‘mny'hmhuthe

[

the House also stand in a suspended
state, and therefore cannot function
or carry on proceedings.

¥ wA Belect Committee may sit
whilst the House is sitting.. ™.

-¥ou will find that this is entirely
Mbﬂhhﬂ;mm.tmmg
procedure of the House of Commons.

E
;
:
i
;
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should be no general discussion about
our palicy.

Shri S. S. More: May I bring to your
notice that on previous occasions, for
instance, in connection with the legis-
lation regarding Ajmer-Merwara and
many others, the Speaker was indulgent
enough to hear arguments for two or

propose to do But I may bring to
your notice that the relevant rule aof
the House of Commons and our parti-
cular rule regarding Select Committees
has the same meaning, and if the mean-
ing is the same, then my submission is
that the interpretation will be the
same, and the limitations on our powers

g
¥
§
:
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; (Stri S. S. More]

As far as the powers of the Select
Committee or other Committees are
concerned, there is no legislation
framed by this House conferring any
special power on them which can be
a sort of deviation or departure from
the procedure in the House of Com-
mons.

I might also bring to your notice one
fact. Last Friday when an objection
was raised as regards e capacity of
Shri Kamath’s Resolution to continue
after the prorogation of the House, you
were pleased tg rely on rule 319 of
our Rules of Procedure and Conduct of
Business. May I point out that this
rule 319 is a new rule which has been
incorporated in the fourth edition of
our rules, and as such, it has no appli-
cation? It was not there during the
previous Parliament. If it is a new
rule, it will have to be treated as a new
rule, and we cannot treat it is some-
thing following a practice which was
long in operation.

In the light of these comments, I
do support Shri Kamath's point that
this House is not competent to take
into consideration the Report of a
body which is ab initio void.

Shri Kzmath: The last point I would
like to make is that the Resolution
which was there previously and the
Resolution taken up this session are
indentical.

Shri R. D. Misra (Bulandshar Distt.):
On a point of order When this poinf
was raised with reference to Shri
Kamath's Resolution, you decided that
if anybody had got any objection about
your ruling or about the interpretation
of rules 318, 319 and 30 on, that matter
should be referred to the Rules Com-
mittee. If any Member has any objec-
tion, he should refer to the Rules
Committee. According to my -opinion,
it was very clear, but as you have
given that ruling, [ bow before you.
All Resolutions lapse, but you said that
they do not lupse because of rule 319,
though it was framed in 1954 only,
But somehow or other, it was said by
you that that rute was in force long

[t
before the coming into existence
our Constitution. As far as the Beso-
lutivn was concerned, it lapsed, but we
allowed it. Now today they are rais-
ing the very same objection, The
Constitution is very clear on this
point, that a Bill cannot lapse. It
means that this Bill can be proceeded
with. It means that the Committee
appointed by this House can make a
report and deliberate during the
of prorogation. The Report of
Committee is now bef
fore, when this point has already
decided by you, can it
now?

be
Mr. Speaker: It is not 3 matter of
first impression.
same objection was raised when Shri
Kamath's part-heard Resolution was
sought to be taken up. Then we refer-
red to rule 319. This relates to a
Bill. So fsr as that is concerned,
there is a specific statutory provision
in the Constitution itself that on the
prorogation of Parliament, a Bill
shall not lapse. That means the
prorogation hag no effect so far as
that Bill is concerned. Ithuonlythh
effect that if the House is adjourned,
still the Select Committee can meet.

merely adjourned. So the Select Com-
mittee can still go on. So far as pro-
rogation' is concemned, th'eBmhnotin
any way affected.

Further, a Bill mcans all stages of
the Bill. Here we were in the Select
Committee stage The only objection
that was raised was that the Select
Committee had made substantial alter-
ations If those alterations had not
been made, Shri Kamath would have
had no objection; we could start the
same thing.

Shri Kamath: The same thing.

Mr. Speaker: But in the Select Com-
mittee it .has not been so altered. It
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has not been sent for circulation.
Nothing of the kind. Therefore, we
are entitled to go on with this Bill
Evea if it should be altered in any man-
ner, thig House has jurisdiction to take
up thig matter. The Select Committee
can go on even when the House is
prorogued, because prorogation has no
effect on the pendency of a Bill.
Pendency of the Bill means all stages
of the Bill. Under these circumstances,
I do not agree with Shri Kamath.

So far as rules 102 and 103 are con-
cerned, far from supporting Shri S. S.
More, they seem to support the other
view,

An Hon. Member: Yes,

Mr. Speaker: Rule 102 says:

“The sittings of a Select Commit-
tee shall be held on such days and
at such hour as the Chairman of
the Committee may fix.”

Rule 103 says:

“A Select Committee may sit
whilst the House is sitting, provid-
ed that on a division being called
in the House, the Chairman of the
Committee shall suspend the pro-
ceedings in the Committee for such
time as will, in his opinion, enable
members to vote in the division™.
These two rules read together only

mean this, that normally the Select
Committee shall sit without prejudice
to the sitting of the House. If per-
chance, the Select Committee is meet-
ing whilst the House is sitting, it is
necegsary for the Chairman to adjourn
the proceedings in the Committee for
such time as will, in his opinion, enable
Memberg to vote in the division. This
Committee has been sitting when the
House was not sitting. Even if it was
sitting when the House was sitting, it
was only necessary for the Chairman
to suspend the proceedings to enable
Membens to vote in a division. There-
fore, far from standing in the way of
this motion being continued, these two
rules help towards a decision of this
question, The Select Committee can sit
| though the House is not sitting.

Shri Kamath: On a point of clarift-
cation for future guidance. I3 it your
ruling that a Select Committes can sit
irrespective of whether Parliament is
adjourned or prorogued?

Mr. Speaker; Yes First of all, my
ruling is that while the House is
adjourned, a Parliamentary Committee

can sit.
Shri Kamath: When prorogued?

Mr. Speaker: So far as prorogation
is concerned, it has no effect on the
pendency of a Bill. That is, the
Select Committee’s proceedings can go

.on as if the House had not been pro-

rogued.

Therefore, there is no legal objection
to going on with this proceeding,

Commit.ee on this Bill on the cpening
dayotthisausiunjusttendanam
I did sn iD accordance with the direc-
tions of this House. Before we had
dispersed, I had been instructed to
conduct the proceedings of the Joint
Committee so as to be in g position
to present the Report of the Commit-
tee on the opening day. Sg if tnere
!)asbeen any departure from the
instructions by the House, I feel sorry.
If I have acted according to the
directions of the House, any other

ingenuity and originality are always
there and the House has the benefit
of novel points raised by him from
time to time.

Shri Kamath: You were not present
here yesterday. You were fll. 1
glad you are back.

am
Pandit G. B. Pani: People who had
been here had characterised it as
childish.
Shri Kamath: Your voice Is nat
clear. I did not hear what you said.

Pandii G. B. Pant: Well, I am nnt
gorry that he did mot hear.



rightly, with reference to Shri Kamath.
I do not know whether the hon. Home
Minister in his capacity as an elder
man may use such language. But

very strong exception was taken by
the other House to the language used

by Shri Chatterjee—the word urchin
—and very strong objection was

taken and a point of privilege was
raised. So, I would like to know
whether the hon., Home Minister
would still stick to the use of that
word ‘childish* or will he kindly

withdraw it.

Pandit G. B. Pant: I referred to the
objection; but, so far as Shri Kamath
i;concerned,lpﬁdatributetohim
for his elderly bearing.

Shri 8. 8. More: Sir, he is not
audible when he tries to be parti-
cularly sarcastic. We must know what
he says.

Shri Kamath: I won't object to the
word ‘childish’ and I hope he will not
obfect to the word ‘senile’ if I use it

Paadit G. B. Pant: I do not want ¢
hurt the ssceptibilities of g.:
Kamath

Shri Kamath: That ig better.

Paadit G. B. Paat: I know
quite a tough person. he 1s

Shri Kamath: As if you are not.

Pandit G. B. Pant: 1 hope he is not
very much touched or disturbed by
mere words, :

Shri Kamath: Nor are you.
Pandit G. B. Paat: I have accepted

" what you have said. I am prepared tc

accept what You have said about me.

expression and the hon. Minister has
said ard I have also said that he
referred 1o the matter and not
person. It must stop there. Let there
be no more interruptions.

is uppermost in my mind is one of
genuine gratitude to the hon. Mem-
bers of the Joint Commitiee. I do anot
know if it will be presumptuous on
my part to say that 1 owe it tp them,

concerned were of a ticklish character.
But they were all handled in an
objective manner and throughout the



cation. The Report was published

the formidable difficulties which we
had to face and which were, perhaps,
to some extent, inevitable in a matter

still any points which admit of any
improvement, then, efforts will be
made so that we may have the good-
will of all in the lasunching of this

£
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a few minutes of dissent, but
indicate that but for the points
tioned in the minutes, the rest of
Report is acceptable to everyone.
has, in fact, been said in clear terms.
Even the dissentients have accepted.
that this Bill. as amended by the Joint
Committee, is considerably better than
the Bill thet was introduced in this
House. The Joint Committee has made
a few important changes. They relate
to matters which were of some interest
to special constituencies and also to
mttenwhichwmdnmm
had to oe
Bill in con-

§
Pels

abletominthewdstw&gm-
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{Pandit G. B. Pant)

been ‘annexed to the Bill and that also
carries gut the directions of the Speak-

er,

Apart from that, certain other
changes have been made. The State of
Andhra Pradesh is now to be called
by that name. Andhra-Telangana has
now been replaced by this name, which
had been recommended by the Legis-
lature of Hyderabad and also by the
Andhra Legislature,

The State of Maharashtra will have
a Legislative Council. Other States too
had in a way shown their keenness for
having such Councils, especially Ma-
dhya Pradesh and Andhra, but it was
not considered desirable to make such
a provision in the Bill. The Legislature
there can proceed in the usual manner,
and on its recommendation, Parliament
can take necessary action. As to the
State of Maharashtra, as it is the prin-
cipal successor State to the existing
State of Bombay which has a Legisla-
tive Council, and as there was a unani-
mous desire that the Legislative Coun-
cil should also be provided for Maha-
rashtra, a provision to that effect has
been incorporated in the Bill itself.

Shri S, 8. More: Was it the unani-
mous desire of the people or of the
Joint Committee?

Pandit G. B, Pant: Of the Members
of the Joint Committee.

So far as the number of members
of the Maharashtra Legislative Assem-
bly is concerned, it has been raised
from 240 to 280, so that every Parlia-
mentary constituency may have 7 As-
sembly constituencies. In allotting the
numbers to the varioug States, this
has been kept in view, and due care
has been taken to see that the new
constituencies that may have to be
demarcated as a result of reorganisa-
tion should be the minimum in num-
ber, so that the existing constituencies
have served in determining the num-
ber of members that have been allott-
e,ell to the new composite States,

Apart from these changes, there have
been certain changes with repard to

class States. And also as the Bill con-
templates that hereafter Judges of the
High Courts may be transferred from
one High Court to another, it is desira-
ble that there should be uniformity in
the matter of the silary of the Judges.

There was again discussion in the
Jothomm.ltteeabouttheproblcmot

provision in the Bill was only to the
effect that Bombay would be centrally
administered, There was some appre-
hension in some quarters that this
unqualified provision in the Bill might

area. So, it has been definitely stated
in the Report that this provision about
Bombay being adminisiered by the
Centre will be subject to review in
five years in accordance with the sta-
tement made by the Prime Minister in
Bombay itself. So, that is the view of
the Joint Committee.

Then, there are certain other matters
which are of a minor character and
are mentioned in the report of the
Committee and in the claiises that are
explanatory and attached to the Bill
itself. I do not know if it would be
necessary for me to refer to the other
changes that have been suggested in
the Bill.

The Joint Committee has raised the
number of Members that had béen
originally provided for centrally ad-
ministered aress, Thus, Bombay will
have seven Members in the Lok Sabha
and flve in the Rajya Sabha. Delhi
will have five Members in the Lok
Sabha and three in the Rajya Sabha.
Himachal Pradesh will have four
Membeérs in the Lok Sabha and two



guards for linguistic minorities, The
Committee was particularly keen
about effective safeguards being pro-
vided for linguistic minorities. The
proposals framed by the Government
were placed before the Committee and
they have been attached to the report
and an amplified version of that memo
will, I hope, be placed on the Table of
this House shortly. We are going to
issue instructions after the matter has
been discussed in this House, if it is
taken up by the hon. Members,

I may, however, state that it has
been the desire of the Government
from the very outset that all reason-
able safeguards to protect the inter-
ests of linguistic minorities and to
enable them to enjoy reasonable faci-
lities should be provided and that no
citizen should suffer on account of the
language that he speaks. Our Consti-
tition, in a way, recognises fourteen
languages and anyone can put any
application in any of these languages
in any court or address it to any Gov-
ernment. That was the intention that
language should not come in the way
of the enjoyment of civic rights. So,
I hope, appropriate action will be taken
in that regard.

A suggestion has been made that
some officer like the Commissioner for
Scheduled Castes and Tribes should
be appointed to look after the matters
pertaining to Mnguistic minorities, 1t
has alzo been suggested that the report

28 JULY 1956 States Reovgenisstion Bill 994

of such an officer should be made avul-
able to Parliament gnd it should oe
open to Parliament to discuss it. The
question i an important one and 1
it will veceive attention. In fact,
attempted to invite the attention
is House to this vital problem
discussions were held previously,
t, on account of other matters which
to claim priority over every-
else, this did not receive that
fnount of attention which it deserved.

I have pinced the report of the Joint
Committee before she House. The Com-

T

E

- mittee did its work very assiduously.

The Committee scrutinised the réport
from one end to the other. Every word,
every syllable and every line was
examined. After thoroughly reviewing
the whole position and considering
every question, whether big or small,
major or minor, it reached decisions
which had the unqualified support of
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* [Pandit G. B.“Pant]

Tealise the dreams which we had che-
rished from our childhood.

Mr. Speaker: Motion moved:

“That the Bill to provide for
the reorganisation of the States of
India and for matters connected
therewith, as reported by the
Joint Committee, be taken into

.I mﬂ

Now, I have received notice of a
motion by Shri R. D. Misra, that the
States Reorganisation Bill, 1936, as
reported by the Joint Committee, be
referred to a Select Committee of this
House only consisting of 35 members.
I say it is a dilatory motien. There are
Do specific reasons given. Under Rulée
323, sub-rule (3) it is said:

“If the Speaker is of opinion
that a motiow for recommittal of a
Bill te a Select Committee of the
House or a Joint Committee of the
Houses or circulation or recircu-
lation of the Bill after the Select
Committee of the House or the
Joint Committee of the Houses
has reported thereon, is in the
aature of a dilatory motion in
abuse of the rules of the llouse
inasmuch as the Select Committee
of the House or the Joint Committee
of the Houses, as the case may be,
hag dealt with the Bill i a proper
manner or that no unforeseen or
new circumstance has arisen since
the Bill emerged from such com-
mittee, he may forthwith put the
question thereon’ from the Chair
or decline to propose the ques-
tion.”

Ag it is, it is a dilatory motion, Has
the hon. Member anything to say?

ey
§ g
Hi
s

would go against the provisions of
article 214. Similarly, there are other
provisions which violate the provi-
sions of the existing Constitution:
Therefore, I want that this Bill shculd
come within the scope of the Consitu-

Then, I will refer to one other

which it comes to this House, in that
case that Bill cannot be referred to a
Select Committee of this House, This
is about the Rules of Procedure.

My difficuity is that the States
Reorganisation Bill must contain those
provisions which amend the Constitu-
tion so as to bring thig Bill in confor-
mity with the Constitution as provided
4,

E
£
E
2
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If there is any other provision in a
particular dause which is inconsistent
with the Constitution and which has
not come under the modification sug-
gested under articles 3 and 4 which do
not constitute an amendment of the
Constitution, notwithstanding the
effect on account of the explicit provi-
sion made in article 4, that objection
to a particular clause or any parti-
cular portion thereof may be raised
at that stage when the clause is before
the House to consider whether it is
right or wrong. Generally, the sugges-
tion that has been made has been
accepted. I do not think it is useful or
proper to send it back to any Select
Committee, not to speak of a single
Select Commiittee of this House, I rule
out this motion as being out of order
and dilatory.

An Hen. Meamber: 30 hours and 15
hours.

Mr. Speaker: The clauses are
jmportant. We have had s general
discussion on these matters from time
to time. Therefore, two-third of the
time, that is 30 hours, may be allotted
for the clauses,

Shri 8. 8. More: As far as general
principles are concerned, we have dis-
cussed them on three occasions.
Therefore, it would be much advisable
to shorten that time and spend more
time on the amendments and clauses
because they will excite the greatest
controversy and they should be given
the longest time. That is my submis-
sion. Instead of Iindulging in some
general principles, let us confine our-
selves to the conszideration of the
clauses.

Mr. Speaker: So, shall we allot 15
hours for general discussion and 30
hours for the clauses?

Shri Gadgil: 1 would suggest 20
hours for general discussion and the
rest for the clauses. That will be

very equitable division,

Mr. Speaker: All right. 20 hours for
general discussion and 25 hours for
the clauses.

Sln'i Kamath: We may have genoral
discussion up to the evening of

clauses. We may fix the dates like
that.

have 15 to 20 minutes each.

Shri A. K. Gepalam (Camnanore):
Mr. Speaker, Sir......

Shri C. D. Deshmukh (Kolaba): Sir,
1 want to ask where one could get an
authentic copy of the Prime Minister's
statement in Bombay.
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Shri V. G. Deshpande (Guna): Yes:
we want the official report of the
Prime Minister’s speech made in
Bombay on the 3rd June, 1958,

The Prime Minister and Minister of
External Affairs and Fimance (Shri
‘Jawaharial Nehru): I made a slate-
ment in the course of the meeting of
the All-India Congress Commiitee.
The proceedings of the All-India Cong-
ress Committee are Lot placed in this
House. It is not normally ione. But
since the hon. Member desires a copy,
I can supply him with the full pro-
ceedings.

Shri S. S. More: 1 may bring to :he
notice of the Chair one poirt. The
report of the Joint Committee says
that the declaration was made by the
Prime Minister and not as President
or as anybody else of an orgarisation.
If the declaration was made, accord-
ing to the report, as Prime Minister,
we are entitled to have a copy
of the declaration.

Shri Kamath: Was that statement
made by the Prime Minister in Tis
capacity as Prime Mirister or as a
Congress leader?

Mr. Speaker: This matter will be
considered. Let us proceed.

Shri C. D. Deshmukh: My dificulty
is this. Paragraph 15 of the Joint
Committee’s report refers to the
statement made by the Prime Minister
in Bombay on the 3rd June, 1956 and
says that the “decision will be subject
to review in five years in the light of
the statement made by the Prime
Minister”., Unless we know what that
decision is, it is very difficulty to
know what the value of the assurance
contained in paragraph 15 of the re-
port is.

Mr, Speaker: I will note it and take
suitable action.

Shri Kamath: A clarification may
be made as to whether the statement
was made by him in the capacity of
Prime Minister or in the capacity of
a party leader only.

Shri A. K. Gopalan: This is a most
important Bill in this Parliament.
With many a glaring fault, it embodies
the victory of a democratic principle
and also it is a triumph of the people’s
movement in this country. The whole
credit would have gone to the Gov-
ernment if they had acted wisely and
courageously on the principles which
they had advocated for the last so
many years ani then based the re-
organisation of the States on those
principles. Unfortunately, that has not
been done, and as a result of that, as
far as some areas are concerned,
grave mistakes have been committed
and they have caused a national dis-
turbance and also disunity.

During the national movement in
this country, this question of reorgani-
sation of the States on a linguistic
basis was in the forefront. It was this
slogan that inspired the people. The
people thought that they should first
achieve national freedom and then
take up the question of freedom of the
linguistic groups to organise them-
selves on a linguistic basis. But, after
the advent of Swaraj, though they
were saddled with many intricate pro-
blems, they were disappointed, because
they found that their hopes about the
demand for linguistic States had not
been realised. The people also found
that not only their hopes were not
realised but they understood that
their demands had been whittled
down and the principles had been by-
passed. If all the sections of the
people had been united on the basis
of this principle and a boundary com-
mission had been set up on the basis
of this principle, to find out how begt
the boundaries could be demarcated,



then, certainly, national unity would
have been achieved and it would have
certainly prevented the heat and pas-
sions and prejudices that we find today
all over the country.

Since 1920, the Congress organisa-
tion has been formed on the basis of
the linguistic formula. In spite of the
British administrative units, the Con-
gress organisation has been working
on the linguistic basis. But when the
Congress came to power, they forgot
it. People had ‘u fight for it. I do not
want to go into the history of the
movement for linguistic States. But
we know that it was after 1947 that
the brave people of Andhra brought
this question into the forefront. The
sacrifice of the people of Andhra as
well as that of Potti Sriramulu
brought the Andhra State into being.
After the Andhra State was formed,
the appointment of a Commission was
announced and even when it was
announced, as far as the principles of
the redistribution of the States on the
linguistic basis were concemed, they
were not mentioned. Those principles
were by-passed. The Commission then
gave its recommendations. Though the
Commission said that the reorganisa-
tion was not on the linguistic basis,
we know that as far as many areas
are concerned, the States have been
formed certainly on the linguistic
basis, The new States are actually
linguistic States. These new States are
the beginning of a new democracy
and a new democratic life in this
country and they also start an era of
equality between the different groups.
‘This will help the unity and solidarity
of the people in this country provided
the ruling party does not pitch one
group against the other.

I now come to Maharashtra. The
most important and the most contro-
versial thing is about Bombay not
being added to Maharashtra. To tear
Bombay from the Maharashtra area
to which Bombay rightly belongs, is
certainly an act devoid of principle.
it = an sction which has been con-

PRy

say that it is an act of political

nality; because, can we achieve the
unity of the nation only by appeasing
certain vested interests in
country? Can Indian democracy .
political decency be sacrificed at
alta_rdveludintershinthism-

and constituting it as a Part C State,
I have to say, goes against all accepted
notions of democracy and fairplay.
Culturally, economically and geogra-
phically, Bombay is part of Maha-
rashtra. It is the economic centre and
also the capital of Maharashtra. With-
out Bombay, Samyukta Maharashtra
will be a headless trunk. The worst
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They are trampling under foot the
democratic principles and they are
also showing that future democracy
in India is blackened, Indian demo-
cracy will be darkened if the accepted
democratic principles are thrown
away for the sake of certain vested
interests in this country.

One argument is that
grown as the capital of a multi-lingual
State and not of a unilingual State.
The answer to that is, what about
Calcutta and Madras. Calcutta was
also the capital of a multi-lingual

Bombay. When a certain attitude

taken towards Calcutta and Madras
and other cities, what is the reason
for Bombay being treated separately?
Another argument is that the Maha-
rashtrians are not in absolute majo-
rity in Bombay. That is also fantastic.
Considering the figures, it has no
significance, because the Marathi-
speaking population in the State is
436 per cent. and Konkani-speaking
5 per cent.; combined together they
form 48 per cent. Take, for instance,
Bangalore; there the Kannada-speak-
ing population is only 24 per cent....

An Hon, Member: No, no.

of Andhra. Nobody has brought for-
ward the argument that because of

industry in Bombay will be affected
Look at the facts. In Msharashira,
90 per cent. of the trade is in the
hands of non-Maharashtrians. In
Poona, 90 per cent. of the wholesale
trade is in the hands of Gujeratis and
Marwaris, 60 per cent. of the textile
industry is in their hands; 30 per cent.
of the general business is in their
hands. In Sholapur, the majority of
the mills are owned by non-Maha-
rashtrians. What about Calcutta and
Madras? In Calcutta and Madras also,
in some places, the majority of trade
and industry is in the hands of those

those
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minds of the minorities would
be removed. Using the mino-
ﬁtyhmthajut_l_ndde-

yesterday the Central Finance Minis-
ter also resigned. People agitated
every day, in spite of lathi charges
and shootings. Certainly in no other
part of India has the desire of the
people been so strongly expressed as
in Bombay in regard to Maharashtra.
So, the question of Bombay cannot be
turned away saying that it is against
the desire of the people.

What happened in Bombay? Even
before the announcement of the
Government about their decision in
regard to Bombay, something hap-
pened in Bombay. The Bombay Gov-
ernment wanted to see that even a
peaceful agitation about giving
Bombay to Maharashtra was not there.
I myzelf went to Bombay and other
places and understood what things
have happened. As was stated by the
ex-Finance Minister yesterday, it was
something like “shoot to kill” and
“shoot at sight”. Even on the 16th,
when there was nothing but a peace-
ful demonstration, there was provo-
cation. People at the head in Bombay
understand that it is only provocation
that will create violence. There was

caiculated provocation when there was
peaceful knew
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repression has

! Even that strong repression
¢ould not stop about 100 persons from
demonstrating, because the people of
Maharashtra feel that it is their right
that Bombay should be given to
Maharashtra. As far as other States
are concerned, they are more or less
linguistic States. So, certainly it is
the right of Maharashtra to have
Bombay. I do not want to dilate on
what happened in Bombay, because it
is known already.

As was stated yesterday, even an
enquiry was not made. I gave a peti-
tion—a memorandum—to the Minister
in Bombay that an enquiry must be
conducted. I also mentioned the
reasons why an enquiry was neces-
sary. Even in this House, not
from this side, but from the other
also, it has been urged that an
must be made. No enquiry
made, because if it were
things that have happened
known to the people outside.
they ‘will understand what kind
conspiracy was there and the whole
background would be known to the
public. If anybody says that except

shoot-
made,
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the case, not even an enquiry has
been made, because they want a
slander to be carried against the
Samyukta Maharashtra movement. So
far as that is concerned, my request
to the Home Minister is this: do
justice to them; in the name of demo-
cratic principles, allow greater Bombay
to be part of Samyukta Maharashtra;
don't allow bitterness to continue. I
have nothing more to say about
Maharashtra.

Regarding Punjab I won't say much.
As far as Punjab is concerned, what
we expected was that Punjab will be
divided on linguistic basis. We wanted
that there should be two separate
linguistic States, one Punjabi-speaking
and the other Hindi-speaking. The
Hindi-speaking people had unanim-
ously demanded that they should be
separated from the Punjabi-speaking
areas and their request has not been
acceded to by the Government. Then,
the Hindi-speaking areas are also the
backward areas. The present arrange-
ment pertially solves the problem on
the principle of linguistic States and
I am glad about it.

I will next come to Orissa. I -would
say that one of the biggest drawbacks
of this Bill is the injustice that is
done to the Oriya people. Rightly or
wrongly, the people of Orissa had
been clamouring that as far as the
borders are concerned there must be
some readjustment. They have said
that as far as some areas of Bihar and
Madhya Pradesh are concerned they
have some claims over them. But the
Government of India have not dared
to give any consideration to those
demands. So what I now say is that
a boundary commission should be set
up to demarcate the boundaries on
the basis of language and on the basis
of contiguity, specially looking into
the welfare of the tribes.

Next I come to Kerala. As far as
Kerala is concerned, that State is

ing the Assembly, it may be sus-
pended. When we were discussing the
Bill on Reorganisation of States I said
that when the Kerala State is formed
there will be the ML As from Mala-
bar and they must also be given an
opportunity to see whether the
Presidenit’s rule can be ended. It was
said the other day in the House that
not a single day would the President's
rule be continued in any part of India,
if possible. If, instead of saying that,
the Government certainly believe in
that principle, then after the reorgani-
sation of the States they must give
an opportunity to the Malabar M.L.As
for leaving the Madras Assembly.
Then, as far as the Malabar ML.As
are concerned, the majority of them
are non-Cangressmen. With the assist-
ance of the members of the T.C
Assembly, the Malabar ML As may
be able to form a Government. - So
you must give an opportunity to them
to see whether the crisis that is there
can be solved. It was said that there
is a Constitutional crisis and so there
was a necessity for the President's
rule especially when there is some
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readjustment of the boundaries. Then
we made a request that the Assembly
may be suspended and not dissolved.
They did not do it. I do say that it
was not done because the Government
thought that if the Assembly is not
dissolved but only suspended then a
situation may arise in which the
Congress, perhaps, may not be in a
position to continue in power. If that
is not so, it would no: have been
done and an opportunity might have
been given. Instead of making Mala-
bar also come under the President's
tule, instead of allowing the Malabar
MLASs also to lose their rights and
allowing the President's rule to con-
tinue in Malabar also till the next
elections, 1 submit that it is only right
that when the Kerala State is formed
the members of the T. C. Assembly
as well as the Malabar MLLAs are
given an opportunity and we must try
to see whether the Constitutional crisis
“that had been there can be solved and
a Government can be formed.

As far as Part C States are con-
cerned, they are all Centrally
administered. Delhi is one of them.
In Delhi there is no electoral appa-
ratus. There must be full democratic
set up in Delhi, Tripura, Manipur and
other States. I do not mind if there is
some difference so far as the set up
is concerned. But there must be full
democratic set-up in all the States. It
should mnot be like the electoral
college in Tripura where once they
are elected they have to elect a mem-
ber to the Parliament and then they
have no function at all. There should
be some kind of electoral machinery
which will be really effective. The
machinery may be less expensive but
if there is some expenditure, then in

Coming o the border problems, the
most important thing is the boun-
daries. As far as the Communist Party
is concerned, we think that as far as
the border question is concerned, it
can be decided if we agree to certain
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put Assam and Orissa together. There
is no nmecessity for this, because they
bave nothing to do in common. It will
also, in course of time, be a state
above state. Our proposal is that these
zonal councils should be flexible,
without any fixity in number. States
having common economic and politi-
cal interests should be formed into
zones.

As regards the minorities, there
should be safeguards for them. There
are even now safeguards for the
minorities. The Constitution has pro-
vided safeguards to them. We know
and recent events have shown that in
spite of the safeguards provided in
the Constitution, there is a fear in
them that there is no machinery to
enforce the safeguards. There should
be statutory safeguards for the mino-
rities regarding education up to the
secondary stage in their own language,
and also in the administration and
service commissions, where they form
a substantial number. As regards
language, they should have these safe-
guards. This is very important. There
are bound to be some linguistic mino-
rities in big cities and industrial
areas. It must be seen that they have
also the same right of expression and
development just like the others. This

mﬁdmmmtbemtedhthﬂn__,

that there is no difference between
minorities and majorities as regards
development and right of expression.
There must be some kind of machi-
nery by which these safeguards may
be guaranteed. -

One word about the Andhra elec-
tions. It is said that there will be no
elections in Andhra Pradesh. When
there is election all over the country,
I think

opposed to them. Bombay and Punjab
have also passed resolutions. We think
that a second chamber is a waste of
money. There is no necessity for them.
wmmuw

Whntwm'ﬂueesntum
amalgamated, there will be some

will have to remember that
of the people should be accepted and
this Bill should be passed in such a
way that the people outside this
House may think that it is a very
welcome Bill.

¥ afew e (drar-EEge-
faw) : & s @ F ¥ e
AT 4 WA R 7 var &, 9w W
& awdt war § 1 @Oenta &
ATX §X ¥ AT oI A gw F far,
g W dfaww w1 ftwr son W
o qurd ¥ Tl s gfenner
% TR ¥ dfawe w1 @ oF wge-
quf i ar ) Sfawr ofceg ¥ aw ot
¥ g o 4 W W ¥ A i oy
T ot 5 x@ v e I ¥ o=
§F wreerw wr | & g § e R
vy g d@fawm a, R ew
ot g w faww w5 ot &k W W
I I wwy frer 2, @ o o
AT W WX g gfewe g
¢ W e 3 @ov

wgr wrar § fis v Ryt wer
o @ ot faar ar ol
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“I accepted the office of Finance
Minister in May, 1950, at the re-
peated requests of the Drime
Minister. The House may be in-
terested to krow, as some little
proof of my disinterestedness,
that I had declined a similar offer

made previously by Lord Wavell
fa May, 1946...."

oy Wy & faewiit feae
fraizeT § wod vt & W ¥ fad
yafefere e wdw s@ ¢ ? wrd
T AEY BT 1 [ & 78 A gur
& wiit i, @ avt aw ot &
farift @3 & aw o, dwqw agw
o ¥t wrfe die v@e %Y Al B 7t
w

W ¥ Ay dfdz ¥ A &% gt
o & fas ok §, Wi 91 w7 fas
s U & ot § fx O oy PX
sum 3fr off & femr ag fmit Bz
ffer & & wff gur ar | dfdc @
iMiNnsgPmtweww
wr¢ fosrd A€ <o e, 4 wx A
forelt Y oed¥ 1 Wyt 9T A Wt aT
agw )it § W fwit o W o §
Tg At AT ¢, O 9w T ¥ A
SUFT HAT a7 FEt WA e ow freed
frerad § 1 Wk 3w frowd & wER
Ty s@

TR SR T W ¥ SR
Tg wTAY o fE I & oY gy fear
| W #faqT o g ¥ A fe,
e

WE AR R F S E
sRMraas@ i awgyd:

“The aggressive non-violence of
many men respotsible for the
Bombay decision will do far more
to disrupt the unity of the country
than outbursts of violence.”
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Mr, Deputy-Speaker: I must re-
mind the hon. Member that what he
has said about Shri C. D. Deshmukh
is not exactly the point at issue. We
should rather confine ourselves to the
present topic.

Dr. Suregsh Chandra;: I referred to
it beoause the previous speaker made
a reference to it

Mr. Depuly-Speaker: The hou.
Member has already answered it

Dr, Suresh Chandra: I am sorry.
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Shri Frank Anthomy (Nominatei—
Anglo-Indians): As a member of the
Joint Committee I want to pay a very
sincere tribute to the hon. Home
Minister—I am sorry he is not here—
for the outstandingly able and tactful
way in which he presided over the
deliberations of this Committee. In
my many years of parliamentary
experience—and I am one of the
really older Members of this House—
I have seldom come across a Select
Committee presided over in this
manner. Quite frankly I must say
that the Home Minister was not only
seized of every provision but almost
diterally of the significance of every
word and every phrase and even
when he rejected any point of view,
he did it in such a painless and almost
<charmingly disarming manner as to
make a person feel that his proposal
had not been rejected

measures. I feel that it was not the
deliberate intention of Government to

that this complete absence is a



1035 Btutes Reorganisation Bill 28 JULY 1956 States Reorgenisstion DUl 1036

{Shri Frank Anthony]
minorities. As I have said in
minute of dissent, I afn not here to
belittle those clauses. For what they
are worth, they will be there. But,
what are they worth? The first pro-
vision is the provision that

&

directly out of reorganisation. All
matters concerning the linguistic
minorities, under the original phraseo-
logy, were not within the purview of
the Zonal Councils. I pointed out
this defect and the Joint Committee
re-worded that clause so that every
matter concerning linguistic minori-
ties will now be within the purview
of the Zonal Councils. But, even with
this change of phraseology, what is
the effect? What is the sanction,
what are the teeth in this provision?
K was conceded by Government when
I raised this point. Yes; it is all very
well. But, let us assume that a
grievance is raised by a linguistic
minority against a particular State.
The Zonal Council machinery is so
completely permissive, it is s0 com-
pletely denuded of any teeth that the
defending State may refuse to attend
a meeting of the Zonal Council and
even if it condescends to attend, it
may say in the face of the unanimous
finding of all the other members that
the complaint of the linguistic mino-
rity is a valid complaint, it is a sub-
stantial complaint, the defending
State can oock political snooks at them
and can treat the unanimous finding
of all the other members with com-
plete and undisguised contempt What
is the sanction? None whatsoever.
Some kind of provision is there; but,
as a guarantee it is meaningless; it is
worthless as a safeguard.

Then, there is also this difficulty.
Who is going to raise the matter in

influence will be able to raise it The

I have dealt with the Zonal Councils.
They are there; but they have no
value because there is not, as I said,
any sanction behind. What is the
other provision? The other provision
will come before this House. " It will
be in the nature of an addition to the
Constitution that it shall be the
endeavour of the States and also of
local authorities to provide education
to linguistic minorities through the
medium of their mother tongue. Good,
because it is a pious declaration and
a pious intention. But what is it
worth? We know that almost gimilar
—phraseology has been used in article
45 of the Constitution. Artidle 45,
which is one of the Directive Prin-
ciples of the Constitution uses almost
identical phraseclogy. It says that
the State shall endeavour to provide
free and compulsory education. That
was passed in 1950. Within a period
of 10 years—10 years are almost com-
plete—has any single State, endeavour-
ed to provide or provided free and
compulsory education? Of course not.
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the use of the word “endeavewr” in
this provision? The States will say,
“We have not got the resources; how
mnummw
the medium of the mother-tongue?”
Therefore, we will have to wait for
decades, generations or centuries
before this provision becomes a
reality.

We know that the S.R.C.—the three
wise men of the SRC.—apent a long
period of time over this. What have
they done? They considered this
matter of linguistic minorities as of
such importance that they devoted a
whole chapter to it—chapter I of Part
IV—and they have mentioned that
numerous complaints were placed
before them, complaints of cultural
oppression and economic discrimina-
tion. They have even referred to the
fact that some  States deliberately
mala fide evolved certain domiciliary
qualifications, tests for service in the
State in order to deliberately oppress
the minoritiess. They have also
recorded the fact that complaints were
made to them that even in the face of
statutory safeguards, safeguards in
the Fundamental Rights Part of the
Constitution, minorities have .suffered
cultural oppression and economic dis-
crimination. They gave this matter
their careful consideration. What did
they recommend? That is what I
want every Member of this House to
consider and consider carefully. This
was their categoric recommendation.
They say that the Governor shall be
the agent of the Central Government,
that the Central Government shall be
responsible to Parliament for the way
in which the Governor acts as the
agent of the Centre. Finally they

national concern, the smaller demo-

5
E
|

time. What will be his position? We
know—and you, Mr. Deputy Speaker
probably too, because we both have
been in this game for many years—
what the Instrument of Instructions.
to the Governors under the 1935 Act
amounted to. I know it myself
because 1 used to see how the Instru-
ment of Instructions used to be twist~

iy
§

it is, they will not act
They will be too weak and afraid.
Some of them are too conscicus of
the fact that they are creatures of the
party in power in a particular State.
Are they going to act? If they do
not act—that is my complaint—what
will happen? The complaint will go
to the Governor. He will sit on
and put it into cold storage, and the
Centre will not even be seized of taes
matter.



Pandif Thaliur BDas Bhargava
(Gurgaon): If they act, the situation
will be worsened.

Shri Frank Asnthamy: I felt that in
the context of the fact that we have
<reated so many more linguistic
minorities, we have given s0 many
more hostages gratuitously to cultural,
social and political serfdom, deli-
berately by this legislation, I should
have thought that in this position, the
Government would have said that in
the present context we should at least
have a Ministry for linguistic minori-
ties. Because the Government has a
blind spot in this matter, it cannot
forget the inhibitions which are the
hang-over of the attitude towards the
old religious minority problem. I
conceded, “Do not let us have it"”.
But I suggested a Statutory Minorities
Board. Against that is the argument
in the S.R.C. itself that they felt that
Statutory Minorities Board would be
a bad thing, that to have such a
quasi-judicial body sitting in judg-
ment over the State would be a bad
thing, that it would be a bad thing
because it would also make the
mminorities look beyond their borders.
I do not understand this argument at
all. The S.R.C. itself has definitely
‘postulated a Central agency. A
Central agency implies that the mino-
rities will look to the Centre beyond
their borders. I do not understand
this position of encouraging the mino-
rities to look beyond the borders.
“What have we done? If the Govern-
ment is opposed in principle to the
minorities looking beyond the borders,
why have they remitted this question
of linguistic minorities to Zonal
Councils? I say that it is one of the

minority in Bengal. It is true, in
antinational way that a majority
one State will deliberately activate
minority in the other State to make

extravagant, exaggerated and
sible demands. We use this

that a minority should met m

from or disclaim its responsibilities. I
said that—surely mine was not a
unique wisdom—when the Andhra
Bill was on the anvil here and 1

evil thing. We have created so many
linguistic minorities. We have deli-
berately created these coaditions.
We may try to adopt some kind of
ostrich policy. We did it when the
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economic helotry. It is not onlv their
right but it is the duty of the Centre
to take powers to do certain things
and qualify those conditions.

When my proposal for a statutory
minorities board was turned down, I
made a further proposal, a diluted
proposal. I said: let us at least have
a linguistic minorities’ commissioner
making a report to the Parliament and
the President shall have power to
issue directives, if necessary. Even
that was rejected. I cannot under-
stand this attitude at all.

As a last desperate step, I sug-
gested: let us have a simple provision
giving the President powers to issue
directives when necessary. That also
was rejected. What are we left with?
The Centre is utterly helpless in this
matter. I submit that—absolutely,
without any qualification—the Pre-
sident and the Central Government
and Parliament are helpless in the
matter of linguistic minorities. Unless
we have a provision not only in the
Bill but in the Constitution itself,
giving specific powers to the Pre-
sident, the President cannot lift a
little finger. The whole scheme of
our Constitulion is like that. We have
no provision comparable to the
American provi:ion whereby the
President has go: the residuary and
over-riding powe": to issue directives
to see that laws are faithfully execut-
ed. With regard to the Scheduled
Castes and Tribes, there is article
339. The President can issue direc-
tives because powers have specifically

been given to him. Even when there .

is an emergoncy, under article 357, the
President can issue a directive because

powers specifically to issue directives
have been given to him.

What is the position here? The
report as it has emerged from the
Joint Committee says that the
Governors will use their good offices.
These good gentlemen may use their
good offices. It is not only different
from, but opposed to, the recom-
mendations of the SRC. The
Governors were to act as the agents
under a specific machinery and the
Centre would in the final analysis
385 LSD.

Scheduled Castes and Tribes at pre-
sent. At- least he has got some
statutory power while this Commis-
gioner would not have any such
power. What will he do?

some of the tax-payers’ money but
what else will he do? There is no
provision even that he should report
to Farliament. He may make a
recommendation to the Central Gov-
ernment. But, as my friend, Shri
Jaipal Singh, said, he and the Govern-
ment will both suck their thumbs
because they have no powers to issue
directives. That is the tragedy. I
just do not uriderstand the position. 1

'Mveasﬁongfeeﬁﬁ;beumaulhﬂe

fulsome promises which are given to
the minorities, day in and day out,
have been broken, the specific recom-
mendation of the S.R.C. has been
deliberately ignored. Why? Because
of some perverse, utterly untenable
theory of State autonomy. It is so
sacrosanct. If the Centre is given
powers, it will be an encroachment on
State autonomy! Since when have
the linguistic minorities become the
exclusive oconcern of the States? I
agree, as every sane man will agree,
that the minorities must learn to live
with the majority. Does that mean
that they are going to be surrendered
to the tender mervcies of the unequal
capacity and unequal status of the
majority?

Some State Minister said: “I have
been a Chief Minister for twenty
years.” I told him: “You are a big



remit to the tender mercies of such
people the fate of the linguistic
minorities. I just do not understand

Here, you are rejecting categori-
cally the recommendation of the
S.R.C. What grievance have you got
against the linguistic minority that
you deliberately ignore and prostitute
the recommendations of the S.R.C.?
Have you got any grievance against
them because they are not prepared
to use dendas, to burn and kill? Is
that why you act so?

I am speaking with feeling because
I thought that this was a simple
matter. Promises were given. The
promises af the Prime Minister, the
promises of the Home Minister—are
they for international consumption?
It is ahimsa at home, ahimsa abroad.
The fulsome promises given to the
minorities are all perhaps for inter-
national consumption and when it
comes to actual carrying out of the
promises, you reject even the anaemic,
diluted recommendation of the S.R.C.
People like me feel bitter because we
see the way in which things are done,
and the way how the constitutional
approach is being treated by the
Government.

I do not understand this argument
that the minorities must not look
beyond their borders. I say it is my
inalienable right to look to the
Centre. I say it is your duty, which
¥ou have forgotten, to look after the
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minority should have educational
institutions of its choice. You have
given that as a fundamental right—
article 30—that every linguistic mino-
rity has a right to have educational
institutions of its choice. What have
I asked for? Since we have a right to
run our own institutions, we should
have the right at least to affiliate
those institutions to an examination
in our mother-tongue. See what has
happened. I do not want to name the
States. See the way in which this
guarantee works. English is my
mother-tongue. My schools are the
main purveyors of the English
medium. But, because of the lingering
resentment against Englishmen you
transpose that resentment against
English. Everything is done openly
and insidiously to destroy my schools.
You know what happened in Bombay.
Other States have told me that after
1957 they will not give us an exami-
nation through our medium. What will
happen to us? Where will we go? You
gave us the right in article 30 to teach
through English. We teach almost a
million peoples in the country. Now
you say that you won't give us an
examination. The Travancore-Cochin
Government said that they will not
let us take the Senior Cambridge
Examination. That is what we are
suffering from today. The Senior
Cambridge Examination is recognised
by the Centre, by the States and by
the universities. In some cases it is
considered as equivalent to the Inter-
mediate examination. The Travancore-
Cochin Government deliberately tells
me—because the examination Is
through the medium of English-—that
I cannot take the Senior Cambridge
Examination. The Centre recognises
it especially for certain safeguards in
respect of Anglo-Indians. I have only
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asked for? What is this bogy, what
is this blind sp>! in the Government
make-up? Have I asked for separate
electorates; have I asked for quotas in
the services; have I asked for reserva-
tion of seats, that you consider my
request so heinous and unreasonable?
What have I asked for? I have asked
you to give a right to the Centre to
intervene when it considers necessary.
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{Shri Frank Anthony])
is clearly in error, and that s what
you are refusing to do. You are refus-
ing to give the Centre that right in
the final analysis.

Sir, 1 must apologise as I have
spoken with some heat. This is a vital
matter and it is a matter which will
affect a large number of people. I
am appealing to my friends on all
sides. Why do you deny even this
small provision that the S.R.C. has
categorically recommended? Why do
you do it? |7 this House does it, what
will it amount to? It will mean that
you will be breaking your promises
to the minorities, that you will not
have kept faith with them and that
all your prelensions to generosity
will be meaningless, because,
as I have said, in rejecting my
several proposals, in rejecting the
- strong feeling of every Member in the
Joint Committee who spoke,—includ-
ing Kaka Kalelkar; he said that you
must have a central agency with
powers—in rejecting the recommen-
dation of the SRC, there is no ques-
tion of being generous; as I said, you
are not only not being generous, you
are not being elementarily just.
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o ad T @ o v gras
O W @ R ek w8
9 1 wft S aw e g, o
® W W gy W e ¢ ) owg oW
TiiTar Wk anfler & quf 2w
& ww wt §, afc v ® 0¥ gz wx
T § A W T @ s e
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[ o% W =)
¢ 1 I wr o g @ € W
T Y W sE ¥ v i
¢ ok Wt aw ¥ ww @ fiw W
g & 1 Afer ag g W faew §
fo o mgrg ow feegw €2 ¥
A § G AT $T wwAT W g
% wawar § 9 T ¥Aw wgag ¥

¥ fo o fed & 37 %Y wo gam
T o sT gal &za T frar w7 wor-
faz 2z (dvfea wow) wr faufw
w Wi dur weE (wmie) &
w%, ¢t wft &ure w % fr W v
T gl @ e e @ Wk
X ATAT AT W7 wvw F A T w7
W @ a7 gar o wit 2w W

& fear § 1 & T aww e e ez
sfadt & arrt G o o i @
fog & I 9T 3@ 7 wow 2w &
fod dfrdfer wfewr 7 ot &
fawfor & § « ¥ gu il & o
gt & 1 I wr ag v § fw afk agi
* fwdfer adaeh @ Frgré agaar
¥ ay frdy st s gt o Ao
srafenw O oY agt T @ Fw fer

wr awar § | ¥y v oy wielr §

243
i
E
4
4
i

¥ w1 § o€ vz Gar wff @ ot
& & wff ewwar few T ¥ W
Ry ¥ fad o wrdfew wraw WO

wag ¥ fed A v wff § oY
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woy Ry ¥ W 7 Fr 9§ v &
o @ o=l 1 oY ¥ wgw v §
& wgrog ¥ fed faw & fed &
qw frdae & i sifewsr (Ivew)
Afridfey wrifaw s 5@t § fAd
aff T, 3@ * @Y ¥ fear T § A
o Rw ¥ ¥ F @ ger fear ww

t f]

sy, woy Ry & ok wrdfaw
@ & a § gy o § Afs & aw
& FaTT wig § | Wil ot & e
wfwgt & farwre s wed ¥ awg W
saveT ®Y g Tu & fis oF v R
& Wffis @ aga T e ¥ v g
v ety sefaw (fawrer afog)
o wfgd wix o wror § e oy
Nfargniamd wAT @ @ A
WHamer ¥ af 1 @ ¥ A
aw ¥y fardw Wil ot #Y wisafat
* way A I ¥ A g N
& ¥ wwer § @ T O
TR ITAN WA
afge wx & wf et | AfeT W 1@
fardaw wgr mar o IF ¥ IW J
s N wm A ag e
agr W fawrr wwef & Wt OF 9w
T F 2 @ ¢ R F OF v R
¥ fort ow dfredfer wrdfew & o
¥ ow F § 1 QY feufer ¥ i @
X & ur wow ¥ € W wraegwa

T § | W dwvid oy Iw W A
{1

ot 3o e i) : W€ A Ao
fex wifaw & ff wgar &

it TR ww v ARl ST
e ¥ § 1w aw wg wind Wi
wgt & wxwdt & weuflr gt 9T WYY
A W, JA A IT B A YA ST S
¥t § 5 ooy AT & Wy dfadfey
#ifew 78 wigd ¢ 1 Ty W fis oyt
ot & @ W fedw fer § 1 W
wiEt & g ag favaw war W,
ar fet o orff & x@ aw W il
&t fear | o ot v ¢ fis faw o
QT gx Wy & fsar & 1 ag O
wgi o vt § wufad af off fis Wit
A vy wwe o off ol wiw o 1)

W waear & ¥ areie yg Wl
¥ TwaTydw fragy w6 s W T
§ @ wivizy (davwr) @ xf ¢
I 9T ¥g WX fawe & Wik s
* 2w & | afy wrwerwnr @, O ag
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it is but natural that there would be
apprehensions, at times unfounded;
but, the apprehensions ha
allayed and it is this supreme body
alone which can inspire confidence

has appended to this report.

There is another small matter. As
regards the zonal councils, I am of
the opinion that the boundary dis-
putes should not come within the
purview of the zonal councils. The
good work that is expected of the
zonal councils will be marred if
settlement of boundary disputes is
included in their functions. I think
the House, in its wisdom, will delete
that portion of the powers of the
zonal councils which relate to the
boundary disputes.

I would plead for one more point.
I am of the opinion that boundary
commissions are quite necessary, not
only as a result of the present Bill,
but there is something else also. The
Andhra State has been formed and
disputes have been continuing in
regard to the border areas between
the Madras State and the Andhra
State. Now, when new States on the
basis of language are being formed,
there will be and there are bound to
be—as there are now—many disputes
about boundaries between Andhra and
Madras, Kerala and Kamatak,
Kamatak and Maharashtra, Maha-
rashira and Madhya Pradesh and be-
tween other States also. So, Ithink it
would be In the fitness of things to
have boundary commissions to decide
all these questions. Let this House

final decision is going to be taken, I
ask in all humility, what is it that is
compelling the separation of Bombay
city from Maharashtra? To this
moment, no convincing argument has
been advanced. At least I am not
aware of any. I do not know how the
Joint Committee in its wisdom has
recommended a Centrally adminis-
tered Bombay. Many of the members
of the Joint Committee were of the
opinion that it should go to Maha-
rashtra. But, if they have changed
their opinion now, they can do so.
But, if you want to do justice, there
is a genuine feeling which must be
considered. Don't call it anti-national
if I say that Bombay should legiti-
mately go to Maharashtra. To call me
anti-national, I think, would be most
unfair. Do not slander the sentiments,
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Is it not a national issue? Is it an
jssue of the Maharashtrians alone? I
fail to understand why Maharashtrian
sentiment is being offended in this
way. The House will be surprised to
know that by birth I am not a Maha-
rashtrian; I have forgotten my caste,
community and language; everything
has evaporated. I am looking at this
problem from the national point of
view. What on earth is the argument
to bifurcate, to separate Bombay city
from Maharashtra. Well, I have
differed from the Prime Minister on
the issue of the disintegration of
Hyderabad. I felt sincerely. The dis-
integration of Hyderabad has come.
If there is truth, if there is any justice,
if the natural development indicates
the process, well, today or tomorrow
Bombay shall have to be included in
Maharashtra. Don’t call it anti-
national, I will plead with everybody,
not with my Gujarati friends alone.
It is not a question between the two.
To this day I have not been able to
understand why this question of
Bombay is being talked about as be-
tween the Gujaratis and the Maha-
rashtrians. It is not so. Certainly not.
Well, it is an irony of fate tha! the
best friends are today not on speak-
ing terms. Well. that is a passing
phase, I hope. When this Bill comes
to the Statute book, we shall be in
the same democracy as Indians, not
as Maharashtrians, Gujaratis, Biharis
and Bengalis. That is certain. So I
appeal to the House even at this last
stage: don’t make this Bombay issue
one which will continue to create
troubles because when the feeling of
injustice takes hold of a section of the
people, well, they are living crea-
tures. If you feel that no injustice
is being done to Maharashtra by
keeping Bombay city as such, I don't
plead. But if your conscience tells
you in fairness that Bombay is part
of Maharashtra—geographically it
belongs to it and the Prime Minister
also agrees there—and if geography
Is in favour of Bombay going to
Maharashtra, then what else is there
which stands in the way of its merger
with the hinteriand?

An Hom, Member: Party pelitics.

Swami Ramamands Titha: I am
appealing to the sense of justice. If
the Select. Commititee has not been
able to do that, well, this House can
take boldness and courage in both
hands and reverse the decision or the
recommendation of the Select Com-
mittee in this respect. I would state
my own pesition very clearly. If
section 8 iz retained as it is, ] am a
consdientious objector to that section

and I will not be able to support it.

oft fwo wo IR : wTa gAY
A & ww ¥ o I & gwiet ¥

A ¥ @R W ) Ty ¥ Ay e
¥ § 5 @ T & fndard sivw
™ W F 9 A iy et
& IV 3T WY ORI N Wy o ey
wfwrt oY spwr four § ) g 2w 8
fo e oo 9wt Ay w1 wopEe
frmar g g 1+ W
¥ f& 3N W Wwr Iw §F Awc
faar a1 MfT R F Tw T A
7 o frer Rl W 1 wTw
g W fv W 9T sgfne o shiv
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[ fa e Fuwid]
Qe SgE W1 | TR W g far
wiw % fawmar war & wodr angd
ov ¥ ¥ Wy k¥ 0@ 1 aft wit wwe
& worife ¥ 3w w1 grew fear s
o T g F A A &y fEow
e F Al o< g & AW WY gww
s5 AN T & 1 Tl Ok
s rimaw @Al oW
W X Twd § e agr O 9 q@ W
W% TN &7 AT werar g g
ﬂ“a‘!qw q;mfamﬁri
ad §, AT W aw W WA @
vy o v ¢ fe Fwrke dte
e L@ T 1 vy amr § f
wx ot hen &Y e T
L U B
wifih 1 bl At T o
& o, TN ey F qmar A
T 1 Wb ¥ forr F 9 ¥
W o § 3@ 9T qW e A
2 TN W I W T A e
T W gaw ¥ efy dve o dw W
& qar § WT oY T IFA WA
§ s§ W swrnR 3 fdw o
feqr § 1 vafed A Fu W AEN
Fwgr g 3@ A A wrw & fAd fa
g

qQY A TN FL AW T 06
faysd § wafs ura awd F ar w3 v
g o M wF § f6 qiv A o
S T e QT 1 @5 e
gedradr @ TR T Rl
arat s Yargc A A W W
¢ 1 ¥fer W TEEAYT W TE W
g @ & wgd § e & W W Wy, WY
o wrar€ g et | 3 SET ¥ Afew
T o sgy ¢ fF qiw o1 F W@ §
ATRAT | & WX @ W IAC X A
¢ | 7g W giw Fw ¥ I o awh

¢ v ¥ qlefant st ez § 1w
W ¥ ar oW AT o wwk o
wraeT & s st R s B w
wr aforr wg g fe 20 @ wg-

L

Hfcagwg avr Aw § AT =g
amr ¢ fF T P wd I @
&

awd § fs dfer FgE o R d wiw
o K § e & srow qdae
wimgesr wedlt Qi 1+ o 3w
W OwE ¥ o) ww off § 1 e
TEIOE $ AT qg FAwA § e qiw
T ax g 3w W e arar
¢ 1wy guweht ¢ s afx ok firer wwen
o @ o e b X wgrg

mgnmimmﬁwhm
Yofr S aw o o @ 1wy

WIT T W ST W I A fawsd
¢ fis wexrk & o figa g€ 3w w1 Wl
AAlwer e Ao § s
of e # frw ool & o & whed
Y fear § witfs e o gfwe &
W W W aoere wet F ) fgwr
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! WX co AT & N A T fewr
X gfe & sTerT A ¢ fgar W
st ¥1 awdw v & wank
wfed 39 & fedw aer I
a9t 9% & @y fear

t
ag av f& vt W g
ReAF A ST arsroaw § &

WY 8 vy Nver w7 T A O g

wfed g firar witfs gw & 99 & fodt
e feur 1 3 oY fos @ fae
& § F ot agrog A fear aw
w ¥ fur arw afew sty Ivw o

® wiw e gt o § fs 4Y

wity 3¢ ¥ fewht @ Wi afrerow |
tfs s ¥ o F waw
w it

& wrfy Twrre ik ¥ o s
§ o d wgy ¢ fe vk & foww &
i A gheax son W o
¢ 1w dw § woak ¥ faww WY ¥ w1
o aew ¥ o dw i ok ¢ Wi
& s § & g o fdedt o
§ 30 o BT ¥ O o ety e
& ar ot § faw & fis wrow @ Wt
7 § ofpdiw STT wwwEE  AMw
9% | W & e agrog © @ wreen
v At T @ § s feel Wt
F o ww wer el Ff wgt wgt &
™ & wna § W o weer o ¢
fe v s sgrog & aen ol
WX wiNg aoere § ot & fawr &
ot oty fiear § 39 w1 ofcrw 3w &
% TTE T AT FAF A AA0
¢ 1 wiw wgd § fis ax amdf o e
& war § dfwT qi oY Gav aff frwrk
quar ¢ 1 9 ¥ T R w9 & o
7 9% #rf Sear g v @y &Y & W@
& dfe age Y R $§ Sawr @ T
& v fearé A X | G & Ak
¥ g7 A ¥ 5 owrEt ww s fdw
T ® ¥ W1 ofs v Tl
w1 @ § wfwd e & weerfadt Y qav
T I ¥ o v s for, @
wwifadt ¥ w7 7 Y a3
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[ fae wo Tumid]
ST ¥F AT, ¥E@ T T WW W
wae Az s v g R
WY W AT § SA@ X gwer
®Y 3% A ¥ TN ST ART @ A Ty
frafet ST qaT ST A T S
da s wfegd w afeqr ww &
WHIfTET & a9A W WY KIE
e wgr § i wie fawe § Svere
T & 999 TR WK afema and
%Y §Te ¥ wfaw T @ § Wi A
Yy agi X § 9 < fow X
T W goT & 3| T ¥ «aF
@ s wm 1 W aw fog s
favei & dw Wi & Asw 2 @
%> ¥ § ¥ wa w1 g A wifag
(X BT AW AT XA AT WTATEHA
& s fove W feg g ¥ OF
g W wfmare wv § iR qamE
AT WX eEt fafy ag S S
' o § WX ag o G w1 faara
AT AT 9T F Q@ §, 9% WY
3% w0 A W Q {1 af wgraw
¥ w3 AR WX oz ¥ faa
Ty wfew (feww ofoez) a1
awr § oY g § fewrwewdw &
TR TywwAe wifaw (e ofoey)
*aY ¢ T TR § | W W9 F arwa
gt &Y W1 7 SA qE g awy
¥ 9] WY &7 a7 g arvarer W
I @ ¢ SR WK Ween anw
& wedY 7 wg grovife AW S WY wr
wi A AEw, W e s
(Vg w=T) WEr A W Y
W ¥ & arh § ) fgRw wr A w
TE Y ¥ AT FTn Wi § e
a17 %Y wgNaw 2 faar § 9 fawe
T IF &F $T W9 AT AT W
¢ % o WY Gl g 2 e § wafs
o i @ & 1 Rt & -
YR &t wir o w §F aeR ol
A w7 & v awfedl ¥ o

auwlar & fr Wi fgul & amd
ag FpET ot 7 o farg ®1 wC
AT &7 A7 # ey & ane dfewie
(Fwar) foar wiT ow & fadwerey
feg T §TC wres (WO 9w) FR
9 HT ER € 1 wrT & W awean
frar g oz it sy qr Y & 1 &
7% wx fow war § & W Oy aw;w

, Trean wrar § s o o wnw agy wwly

1T v TR (WhwaT) W @
? ofeq W@ 7 daw ¥ G W
(v wea=et gx) ®r wff a7 aw W
§ ¥a= ag w7 v ¢ fe sidigqw
aiede  (dfeww  dwew)  fawr
(frdww) Fosger *t @ ST W
sfewre fear awem f& agi wv fear
e | et Y qar W & e g
o wrfeT wr & O ¥y AW
i § wra § 9 § Sfew Ae W
fa? v awd § | v uF Qo wRE
¥y w @ar § o g wdvaE
I yey ¥ fasy amt & A R
w ufewrT & fe o7 & ¥ firet ®7
", 78 qifearied STRaT w1 wew
AT AT W ¥ WX FEEGET W
AT ST AR E 1T A AW
IW W T [EA F TS W T
T & OF gt T W 39 &
TR ¥ I UM OF AGT ST
frerer 23 § % ag T e ¢w few
LR el R ]

s § IR § o fo & few
&m mn ¢ f& srer fafeee (wwe
) mEdFTw IR
oy ¥} ff W & werw F 9y W
A Y | v ot T F wwne e
fe 39 &t afa fedt *Y faelt ot ol
W AY T W a6 arei Oy sy
arr  fe wwane & dfew ot ¥t wfiw
% W U ¥ s W § W
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& gmrag W § oY 3@ wafaw a=Y

ar itfew § st g€ a1 W Y=

w aran & 1 giv o« & IR e .y
€ ®T qgi Twe § A e o
L AMES R O
T SR A ¥ R AT F Y
gf Wa W wWn W @) oE
T ar ag ¢ e oy fast F e ol
TN o 7F a0 g )

oY & dETArd & 9= 9w A
I F W wwEd war §ofe

T AT YTAAF A& q9WT ¢
Knowledge of Telugu would not
b” compulsory. €% I AN TG
¢ fr ug & gw wwT & feretfaw
(vwrfewx) WX T vk & f
fag w1 ®gm a1+ W@ i
#z § faw @ g win dfew  aifem-
fz wr qg qar A & U W
Yo wgar wr 1 A fawet ¥
fawrs A § W & donet wr ¥
faars 7€ § 392 & v § fe o
¥ @Fi #F wTeT qurnt § WK et
ATAT ¥ INA F@ & T A wwwr
wTAT wrfgd 3fex g & Y ag wW
3 ¥ JAFT § W@ AW Ak W
A & WY ag S fdas aAmn & Oy
fre spt A AT @ AN wwm F
a1 s fs
sieeraw (witie faw  sfawm
gu frdas) § T N 3y
eTiaTdy ¥ W1 wfemT T ) owenw
frza wrra gifa= fear wan & s Oomer
ifge ddr aFf, agt N BE W
adfr o W A WD I T
o7 7z fasr 59 w7 ¥ A a@g o
I ¢ fF 0 & wrw T F AT
freré wo W & wv darr §F ané
g BN R e &y
a7 @ w fagrar e aoeh o
AU ¥ S T O wvar § N 9

o wiw gadt § ol g wud faga
o T3 & fod gver WY W s
¥ ey v § W gwad e
g* san §, &% o g aw sy
w1 fagres 9" am aY 3w & W $w
et wrw wAww gE s & Sfe2
wx ¥% w1 fagraw fgaar § o awod
& AT € § Awaw § ) ;@ T A
g g, wiNw 7 ¥ T, W WA
w dry &, Qv o fafret @ 8,
T WY el oar ey o
ardt 3 O A § s oy qw Al
IRt & wv W & gwar N s

o 99 & faw § g= fad 7g 9w
affr droed § v W § W A 3.
TAWAGHEITNH @«
oforr @ 1w Aifs ¥ 9w T
e W G §X @ T W ol
wC AW F aww Ay §r ot & e
T W am Wk g g
IO Ty AT W it d Oy
we g fear s g wor Arar A
wer w2w f A fawer wigd, e
A WA AR aem wifeR, dfe
fedt & W 37 & a@ i A, o
NHIFFwgr, AR AY I fis
Afwd fs wer W 7w P owr §,
mﬁnﬁz(m)ﬁm(ni—
) & forer gur § s It @
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[ﬂ‘fl’o we duvid]
fs aiw &w ¢, el ¥ ovlic
N frs e e WA i
Whew (I 3 wfedl § < wff )
% ®ir a8 9T & W wfad el

fawa &  aarn wgar § fe ¢ wwER,
tens W, fow ait a1y wr arr ¢
%o fiyear &, 39 ¥ § wro # frslvt
T ¥ 5 7 N wifew gea
fore? welt & 1 WY 9w wdfy SeEr
uTe ¥ a1 @ ¢ 39 & fad agr & AW
¥ dtawr frafg &1 0§ frae aff @
W & 1w T @ ¢ e agi fafaed
(¥) & T ardA, & F M IRY
¥ qar Y I A vy v fafeed @
qwerew (fadunl) w1 amer @
fad ag & a1 whar ¢, foc wgr war
fe owEde waa (wErSaTaTer) Wt
s AT, G TWHo Wto ¥T mfww
ATET | X FE G A @ § ST
g 9T A wife v A 0
W NG FEIGY
iz fat § fv 59 qfed w1 grf o1
% AEH I T 9T @ 1 PR A

wm%nﬁwu{ﬁi

o5 *T ek | I D WA ¥ ey
ag o waw fix wgt W wwr A

v F ik ¥ ow F a4t {1 wiiw

et xg waweht § 5 v & W
sy arff § 1 o wRw ¥ T ¥
aT T & & v, AT fage (fad
W oww) Sw R R, P R
o Wt @, T ¥ o o o §,
N> T Iy &, sy W 5w AR
gEifareT ¥ aTE ¥ W@ § 1 “wvey,
a9 S N ww Al § W Twwe
I g toww N ¥
T STHPW 1" g W o T s
i 1" ‘@ v @ uie e W
L R R LR R
Fere it ¥ wgr av § fs gqw W
fafrst wfgd ? oo g g W
fafrees a7 & | & wgm wgw §
fFwag I v FucF At &N
qusA Ffat g @ X @
w § Tl W yafaw 9T &
g @
ST § wexr ATCY ¥ WY foc ¥ sgm
WX AT F A § e wsw
T yvar W@ ww ¢ wilr g
W v Q € fe v @Y 0 gw o
97 g & ¥ WK Ig 7EAT 97 w<
fomr mar §, s AW W @ i WY
TN ¥ few s ofgg oW
AR § oS AT ¥ AWT ®Y T@w
fear war 1| ¥ wo wrex # aRAT WY
AT WY W qarn wigawr § .
WeT NI W A9y AW § Agt firew

et g
*S WA WOEr : Og e § )

ot fte Yo qmutE : vy W@ §
W e & qeeElt S e

A §, & W wew aXw & avw W

frar wr@
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oyt ow wrw wor F avfewy faw
w e @, Wi O qud oW ¢ W
W WY (W) i o & e |
oy oF @ e v § e
W & Wl e s T W
oY 3T OF W w7 e W A ¢
dT agt & W o ST § A
v ff fear i ot -
W 8T W o v @ gin W
T ¥ §W | AW wfateAt § ag
T & ar W v §
WY Wity qifedl X O I s
O v ¥ & Jux A o7 &
¥ AT ¥y §F quv wrAne da W
T fir dw & wifer w7 Frfor Y mar 8,
T & @@ I wigan § e farw v
¥ W7 W & A grivew & wer &
WG, T YL
¥ WO 2w w qvar O w g
TR ew R Wt W
Frdas & @iieT §4 % % wiv qw &
wiRrerd oferdsr Afag

Shri Mohloddin (Hydersbad City):
Those of us who are strongly opposed
to reorganisation' of States on a
linguistic basis had a feeling from the
besinningthatuaoonuthere-mnp-
ping of India began there would be
trouble all over the country, and it
has proved to be carrect. Up to
October, 1955, we were progressing in
an atmosphere of calmness, undis-
turbed by unnecessary sentimental
outbursts. We had the coafidence
that we were progressing economically
and that we would progress more
rapidly in future. But what is the
position, what is the picture of India
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Legislative Assembly of that parti-
cular State will take the necessary
action and pass the resolution with
the necessary majority for the esta-
blishment of the Legislative Council.
As far as I know, the Andhra Legis-
lative Assembly as well as the
Hyderabad Legislative Assembly have
already passed the necessary resolu-
tions with the required majarity, for
of Legislative
Councils. I do not think that it is
desirable to postpone the establish-
ment of Legislative Council either in
the new Madhya Pradesh or in Andhra
Pradesh. That will only be a dilatory
move. I hope the amendment given
notice of in this respect will be
accepted by the House,

Another important matter on which
I wish to say a few words is in regard
to the linguistic mincrities with spe-
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[(Shri Mohiuddin 1

cial reference to urdu. The States
Reorganisation Commission have made
it- very clear in their report that the
safeguards that have been provided
In the existing Constitution have
proved inadequate and ineffective.
They say:

“It was strongly urged before
us that the safeguards for mino-
rities embodied in the Constitu-
tion have proved inadequate and
ineffective. . .. Whatever the merits
of this assertion, we have to take
into consideration the fact that
large sections of public opinion,
both among the proponents and
the opponents of linguistic States,
favour the strengthening of the
existing constitutional guarantees
to linguistic minorities.”.

That is the definite recommenda-
tion of the Commission. The need for
strengthening the safeguards is ubvi-
ous, from the report of the Commis-
sion.

The Comunission have laid down
certain principles regarding the safe-
guards for linguistic minorities. One
of the principles laid ¢own by them
at page 208 of their report is that:

“While minorities are entitled
to reasonable safeguards to pro-
tect their educational, cultural and
other interests, it has to be borne
in mind that such safeguards
should not so operate as to per-
petuate separatism or to impede
the processes of natural assimila-
tion;".

I entirely agree that the process of
natural assimilation should be stimu-
lated, and the necessary atmosphere
should be provided for that natural
assimilation, or as Shri Jawaharlal
Nehru has usually said, the emotional
integration of all the people and all
the communities in India.

But what are the necessary safe-
guards? The absence of
is iise'™ an impediment to the neces-
sarv natural assimilation. So long,
their had been no safeguurds in practice
there have been no safeguards, and

linguistic minorities like the Muslims,
for instance, who speak Urdu, and
others who speak Urdu, do not re-
ceive equal treatment at the hands
of the State Government or the local
governments. That feeli
tice, that feeling of lack

. treatment is itself a strong impedi-

ment to emotional integration or natu-
ral assimilation.

Taking these two aspects into con-
sideration that on the one hand, the
safeguards should not wunnecessarily
be excessive or should not create a
feeling of separatism—I agree entire-
ly that we should not provide such
safeguards—and on lhc other that the
absence of safeguards is itself unde-
sirable and impedes the process of
natural assimilation, I think we should
arrive at some compromise, and that
compromise must be a practical .one.
The Commission has recommended
that the safeguards for linguistic
minorities must be adopted in the
Constitutien and there must be some
agency to look after their implemen-
tation. An agency for implementation
of those safeguards is absolutely ne-
cessary. Otherwise, the safeguards
that may be provided for in the Con-
stitution will be only paper-safe-
guards.

The Joint Committee have said—
and the note which has been given
by the Home Ministry on the linguis-
tic minorities, and which has been
included as an appendix to the report
of the Joint Committee also says—
that the Home Ministry will circula-
rise the State Governments the reso-
lution of the Provincial Education
Ministers’ Conference of 1949. Now,
that resolution was passed seven
years ago by the Ministers themselves,
and it has remained absolutely a
paper resolution; it has had no effect
whatsoever. A reiteration of the -
same resolution will not be of any
use in the future.
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Now, the amendment to the Consti-
tution provides that every State will
make an endeavour as far as primary
education is concerned to provide that
education to the children of the lin-
guistic minorities in that particular
language. The President has been
given discretion to issue a directive if
that provision is not carried out. This
directive is already there in the Con-
stitution. Under article 347 of the
Constitution, on a demand being made
in that behalf, the President can
issue a directive regarding the use of
any particular language as official
language for the whole State or part
of a State.

In UP. a large number of persons,
whose mother tongue is Urdu, had
submitted a petition to the President
about three years ago to issue a direc-
tive under. article 347 of the Consti-
tution. No action was taken by the
President or by the Central Govern-
ment on that petition. That petition
was signed by about 21 lakh persons.
Twenty-one lakhs is not a small num-
ber. It is a very big number, and a
petition by 21 lakh persons was ignor-
ed by the Central Government and
no action was taken.

On the 12th April 1956, six months
after the Report of the Commission
was submitted, a Starred Question was
asked in this House (Starred Ques-
tion No. 1400) whether Government
had received any memoranda regard-
ing certain languages being given the
status of regional languages. Shri
Datar, Minister in the Ministry of
Home Affairs, replied:

“Representations have been re-
ceived from certain bodies and
individuals for the recognition of

# Sindhi, Nepalese and Urdu as re-
gional languages. No action has
been taken in the matter as it
was considered that there was no
case for the issue of a directive by
the President under article 347 of
the Constitution”.

I asked by way of a supplementary
question as to what is the number of
signatures contained in the petition
365 L.S.D.

about Urdumhnithdtotbe?td-
dent. Thelnnhurmpned.

“I am nof aware of the exact
number of signatures; but I know
that some associations have made
representations so far as Urdu
is concerned—the All-India Urdu
Conference and the Anjaman-e-
Tarakki Urdu”

I am surprised that the Minister
should not even know the number of
nmtura appended to a p+tition, a

another clause is being added in which
the States will be asked to make ‘en-
deavour’ to provide primary edum-
tion in the mother tongue of the lin-
guistic minority groups. The Presi-
dent will be given the power to issue
such a directive to the States. But
these provisions will remain ineffec-
tive. There are no means of imple-
menting them.

" I would like to draw your atten-

directive.
been issued, the responsibility for the
implementation thereof rests with the
Central Government and the respon-
gibility then descends on this House
to see that that directive is imple-
mented. Now, I ask what
agency for the implementation
directive. I ask this because

R
gEF
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[Shri Mohiuddin.]
is essential if any directive issued by
the President is to be implemented.

Therefore, I suggest that we should
very carefully consider the linguistic
minorities problem, especially about

portance to others. The problem is
and must be of national importance.
We must see that because this is of
national importance, there is some
agency provided for the implementa-
tiop of the principles that have been
laid down. I suggest that a Mino-
rities Commission must be provided
for in the SR Bill

Shri U. M. Trivedi: Mr. Deputy-
Speaker, this is the third time that an
opportunity is being offered in this
House to express views an this ques-
tion of States reorganisation. Unfor-
tunatcly, although this is the third
opportunity, every time it so happens
that our rules of procedure require
that all that can be said about this
Bill must be said in a very fixed and
short time. So naturally one cannot
express one's views as explicitly as
one may desire. With these few
words, I will now revert to the sub-
ject under discussion, but with this
request added that if I overstep the
limit of time I will ask your indul-
gence and the indulgence of the
House. Sir, I for one wish that the
Government of the day had not com-
mitted this blunder of bringing about
the States Reorganisation Bill and
had waited for another 20, 30 or even
50 years in appointing the States Re-
organisation Commission.

Shrimati Renu Chakravartty (Basir-
hat): Why, at all?

organisation at alll. We committed
this serious blunder in yielding to
sentiment at a weak moment when
the death of Shri Ramulu was report-
ed and the Andhra State was created.

not parochial, that he is broad-minded,
that he believed in the world being

bandhutwa; and all these things have
air and the most parochial attitude is
at the forefront. Look at Bengal, look
at Bihar, look at Orissa, Bombay,
Maharashtra, Andhra, Tamil Nad;
wherever we cast our eyes the same
position is before us. Who has brought
about this feeling? Are we not res-
ponsible to have done this mischief
by bringing about States reorganisa-
tion? Had we had a strong Centre,
probably, these difficulties would
never have been felt and these dis-
sensions would not have appeared
We do remember 'a day not very far
back before 1937 when Bombay was,
to put it in proper language, a penta-
lingual State. The Kanarese were
there; the Maharashtrians were there;
the Gujaratis were there, the Sindhis
were there and on top of all these
we had the people of Aden speaking
the Arabic language. They were also
included in the province of Bombay
and yet the administration of Bombay
was going un. Now, the seeds of dis-
sension have gone so deep that one
begins not only to argue with the

Why all this feeling? Have we ceased
to be Indians overnight? Or, are we

My cry will be a cry in the
ness because we. have sown these
seeds and we have now reap the

tution ‘was being framed, that we
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constitutional lawyer I feel that it is
a unique Constitution in the history of
the world. Here is a Centre of a
peculiar type, overriding the provi-
sions made by the States, overriding
the wishes of the States and carry-
ing on administration. (Interruption).
As it is the foundation of a unitary
Government is there and it would be
for us only to take it further. We
could have saved several tons of
money for the country and taxation
would not have gone up such as it has
gone up today. To enjoy separate
Legislatures for all the States, to have
separate Ministries for all the States
our expenses are being pushed up.
To pander to the whims of sertain
people, to satisfy the fancies of cer-
tain others, we are shifting capitals
from one place to another. There are
huge buildings available at Gwalior.
All these offices could have been lo-
cated at Gwalior. In Madhya Bharat
we started fighting. The Indore peo-
ple wanted it there; the Gwalior peo-
ple wanted it at Gwalior and now to
set at rest this trouble we think of
some other solution and say: Let it
go to Bhopal. The result is that about
Rs. 9 crores will have to be spent to
bring about the buildings to locate
the capital at Bhopal and the build-
ings at Gwalior will go waste and not
used. The same story can be said
about the various High Courts that
are to be formed. For satisfying the
fanciful desires of people like Seth
Govind Das, they are going to have
one Bench of the High Court at Jabal-
pur, one at Raipur, one at Rewa, one
at Gwalior and another at Indore. I
do not know,by what name will
these be called. God alone knows.
This is the kind of parochial ouuvok
that is being shown about this whole
show. Once we have brought about
going deeper and deeper. Look at
the Punjab and Andhra-Telengana.
What are we having? We are chang-
ing the Constitution to help the dis-
sensions. We are dividing ourselves in
such a manner that we are not going to

mittees will approve of particular
actions and then the Governor will
decide ‘. hether a purticular course is
the proper course. Then only will
the Leguslature come into the picture,
and decide what should bz done for
u particular minority of a linguistic
type. Why differentiate between the
same type of people living in the
country and who have lived together
having absolutely no differences? 1
have not been able to understand the
differences that are now being made.
In making our laws, we have been
saying a Hindu shall be a Jain, a
Sikh and all that. I have not under-
stood the difference between a Hindu
and a Jain. An Agarwal gives his
daughter in marriage to a Jain and
a Jain gives his daughter to a Hindu.
A Jain is merely the follower of a
certain dogma; he has no separate
religion. Why give such importance
to these things? Sikhs get married to
Hindus and the Hindus to Sikhs
After all the word ‘Sikh’ comes from
the word ‘Sishya’ which means a dis-
ciple; a Sikh is a disciple of Guru
Gobind Singh; that is all. We are
trying to create difference between
those persons who have been living
as brothers and what is the cause of
all this? Because of the political de-
sire t0o have as many Ministers as
possible of a particular community. it
is only the desire for more joba.
. Why should Bombay be separated
from Maharashira? Why not whole of
Bombay be kept together? It is only
the desire to have pre-eminently a par-
ticular type of people to become Chief
Ministers. 1 cannot tolerate a Gujerati
becoming the Chief Minister; I cannat
tolerate a Maharaghtrian becoming the
Chief Minister and 30 on. These are
the things at the root of all these
troubles in our country. I for one



Shri D. C. Sharma (Hoshiarpur):
Why are you so pessimistic?

Mr. Depuly-Speaker; That will be a
mutual agreement between you, and

ment with him if the hon. Member so

power that all these creations are being
.mde.

Let us examine the question of the
appointment of Legislative Councils.
I do not understand this. Countries
where democracy is being worked are

eur discussions started, we had a Aesir2
to do away with bicameral legislatures.
We had taken a wise step in not having

Andira, Mysore and Punjab. In
PEPSU there is no Upper House; in |
Saurashtra there Upper House;
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Shri U. M. Trivedi: You bave not
read the Repart.

Mr, Deputy-Speaker: I request the
hon, Members not to settle the quarrel
or dispute among themselves. They
may refer it fo me and I am prepared
to be the arbiter.

Shri U. M. Trivedi: If they are to
be re-appointed, then I would like an
unequivocal statement from the mouth
of any member of the Government and
not from the mouth of Shri C. D.
Pande, Why are you abolishing it? Is
it because it is a High Court of a B
State? Now you are creating a High
Ceourt of an A State. Actually it is
called the High Court of Rajasthan or
Kerala or Mysore whether it is a B
State or an A State,

I heard that the judges of Madhya
Bharat are shivering in their boots
and they are saying, “Where are we to
go? Our High Court is going to be
abolished. There is absolutely no pro-
vision as to where we will be sent.”
The same is the case with PEPSU
High Court and the Saurashtra High
Court. It may be that same appoint-
ments were made on political grounds
and on some pulls; it has happened in
A States also. But why do you pick
and choose the B States? During the
period 1955.56, the appointments made
of Judges are not the appointments of
the best—luminaries in the profession.

all be happy about it.

One very pertinent question which 1
would like to put to the hon. Minister
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[Shri U. M. Trivedi.]

and brings about the Indians together
and does not go on creating dissensions
on linguistic copsiderations, dissensions
from regional committees and dissen-
sions that will grow from the zomal
councils., At the time when the zonal
councils were proposed, I pleaded for
a unitary form of Government. They
will be white elephants on our heads
without having to discharge any parti-
cular type of duties. They want to
create some more Rao Bahadurs and
Khan Bahadurs to declare to the
world that they are big persons.

Therefore, I will say that the Govern-
ment will do well to find out a formula
whereby people will not look with
suspicion against each other and it
should amend the Bill so that they may
try to come together and think that they
can be better by having bigger and
bigger States. If a big Madhya Pradesh
can be formed with such a big area,
there is np reason why Gujarat, Maha-
rashtra and Karnataka cannot join to-
gether. Similarly, there is no reason
why the old Punjab, PEPSU, Himachal
Pradesh and Delhi should not join
together and form one unit. I still urge
upon the Government to look intg this
s0 that the creation of these new States
may be done away with by such mea-
sures as the Government may take to
enlarge the territories of the various
existing States.

Shrimati Jayashri (Bombay—Sub-
urban): I would have whole heartedly
supported this Bill if it had come with
the original S. R. C. bilingual Bombay
State. Imagine what a powerful
State it would have been with Mahara-
shtra and Gujarat combind. But, alas,
that is not to be. The annals of his-
tory have to reveal the wisdom of this
move. We have to accept the second
best and I am glad to say that the
proposal that has been suggested is
for having a separate Maharashtra, a
separate Gujarat and a Centrally-
administered Bombay city. I could
not understand the argument of Shri
Gopalan when he said that a great
calamity would fall on Maharashtra
{f Bombay city did not become the
capital of Maharashtra. I can under-

" I do not want to enter into the old
arguments of Maharaghtra being the
hinterland or Gujarat being the hinter-
land and Bombay being the nerve
centre of the whole of India. 1t
been repeatedly argued in this
I feel there is no ground
vance wWhen our Prime M
promised that after five
issue will be decided by
of Bombay city. I should
Maharashtrains should now
and look to making the b
shtra State prosperous. I
luck and God-speed to th
effort.

The zonal council would be a sort
of meeting ground for them for solv-
ing their grievarices and for bringing
them together for economic, linguistic
and other considerations and they will
be a link between these various States.
It is a very good proposal and I sup-
port it

The other thing which will bring
these States together ig the High Court.
I agree with the Joint Committee that
there should be one common High
Court. for these States. This will keep
all those who are at present practising
in Bombay. They will not lose their

: they will be there and their
expertadvicewﬂlbeavanabhtoan
Deople of Gujmrat, Maharashtra
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Deshmukh spoke about this yesterday.
1 am very sad I have to say something
sbout this because the boma fides of
the Chief Minister are doubted. I sup-
pose the Members knew why the
firing took place. The answer was
given by the Chief Minister in the
Bombay Assembly. I have got the
reply here and with your permis-
sion, I may read out what he has
said. I am reading from u Press re-

port.

“The Chief Minister was reply-
ing to  the criticism during the
two-day debate on the Governor's
address, that Bombay police had
indulged in indiscriminate firing.
Referring to the criticism against
the force used by police to quell
the city disturbances, Mr. Desai
said it was true that 76 persons
had lost their lives. But, because
of that, it could not be said the
fire opened by police was ‘indis-
criminate’. To him even the death
of a single person would be a
matter of personal concern. The
death of so many persons would,
therefore, be a matter of serious
concern to him.”

Then again, another report says:

“The Chief Minister said there
was large-scale looting and arson
and attempts were also made to
‘browbeat’ the people of certain
localities to make them agree to
the inclusion of Bombay in Maha-
rashtra. He pointed out that the
Bombay Municipal Corporation
only yesterday sanctioned more
than Rs. 23 lakhs for property
destroyed during the riots.”

The same report says that, referring
to an allegation by a member the
Chief Minister said that some of the
women were also molested in the
streets, All these things had happen-
ed during that time and we are sur-
prised that responsible people should
again and again demand an inquiry
into this firing. We are Very sorry
that all these things happened. It is
& very tragic thing. But we should
now try toforgetall those things. I

cool down. Let a short time be given
for the people to come together, let a
short time be given for the people to
appease themseives. After that we
can expect, when the tempers cool
down, that a decision can be taken
about the city of Bombay. I do not
say that it should go either to Gujerat
or Maharashtra. Whatever may be
the decision taken, and here I agafn

long to a unilingual State. I should
have expected that we would rest
satisfied with that decision. I once
again appeal to all the Members
abide by the present decision
having it centrally administered,
far as Bombay City is concerned.

Then.I have one point more, I am
sorry I have to deal with one district.
It is not on linguistic basis that I am
asking this. I am asking this only
from the point of view of the welfare
of that district. I request the hon.

¥4

Ween this Dang and Maharashtra.
Even now this place is wdministered
from Surat, It has got trade with
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point of view of the welfare
of the district we should see that no
injustice is done to these backward
people, They perhaps bave not any
leader
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Shri Nesamemy (Nagercoil): The
Jeint Committee have done a very
good job in redrawing the map of
India, but my complaint is that they
have not adopted the same principles
in the settlement of the boundaries
for the various States. Particularly,
1 should like to say a few words about
the Shencotta taluk. This is the taluk

which is proposed to be transferred
from Travancore-Cochin to Madras,

It was unfortunate that no Member
of that area was included in the Joint
Committee which settled the fate of
the Tamil taluks of Travancore-Cochin
and consequently our case was decid-
ed ex parte. The agreements of the
Travancore-Cochin State and the
Madras State were made over our
beads without our knowledge without
consulting us; and, most of the things

the S. R. C. have said:

“The Shenkottah taluk is partly
an enclave in Tirunelveli district
of Madras State and the percent-
age of Tamil-speaking people in
this taluk is about 83. Physically
and geographically it belongs to
Tirunelveli district in which it
should now merge.”

I underline the words “physically
and geographically it belongs to Tiru-
nelveli District”, On the 16th Janu-
ary, when the Government issued a
communique denying the rights of
Devikulam and Peermede to be merg-
ed with the Madurai District and that
of a portion of the Shencottah taluk
with the = Tirunelveli District, the
whole of Tamil Nad protested irres-
pective of party affiliation. That was
characterised as foolish on the floor
of the House. But, the fact remains
that it was an insult to the Tamils,
and that we suffer because the princi-
ples varied with territory and terri-



It is stated on page 4 of the report
of the Joint Committee that the Tra-

might have had a brain wave and in

Where is this imaginary line? It is a
range of hills. Where is this line, no-
body knows. What are the portions
that have been transferied, nobody
knows, except that the communique
that a portion of this taluk has
added on to the adjoining taluk.

ment, is a breach of privilege of this
House, When the Joint Committee
was seized of the question, there has
been this readjustment of territory
between the Travancore-Cochin Gov-
ernment and the Madras Government,
I may even say that it is a contempt
of this High Court of Parliament
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leaving the land, I submit this is most
inequitable. This decision calls for re-
consideration.
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[Shri Nesamony.]

going to be constructed in Travancore-
Cochin State. All parties, the com-
munists, the RSP, the KSP,
PSP. are up against the Madras
emment. They say that they
not allow ug to even go through the
territory to survey the area. That is
the attitude of Travancore-Cochin.

Y

is concerned, it is along the watershed
lice and if it is D:vikulam and Peer-
mede, it cannot be given and it must
go to Travancore Cochin State. I fail
to see the wisdom of this decision.

There is another great injustice done
to us in clause 4. I refer to the power
given to the State Government to
create districts, In the matter of Coorg,
in the matter of Ajmere’it is said
that it shall be constituted into sepa-
rate districts. In the case of the four
taluks which comprise nearly 800
square miles of territory and 8% lakhs
of people, they are added on to Triu-
nelveli whreh is already a big district.
Nobody cared to find out whether
these four taluks could form one unit
of administration from the point of
view of law and order, communica-
tions, medical aid, etc. Nobody looked
into the matter because they are not
in possession of the facts. Still, this
is a discrimination between one State
and another, as is evident at every
page of this report. If you stick to a
principle, that principle must be
accepted and applied to all the States
and there should not be any discrimi-
nation.

I endorse every word of what Shri
Frank Anthony said so far as the
minorities are concerned. As our area
is being proposed to be integrated
wlthlhdn.mutlngtothemt
distribution of States, a large majority
of the Tamils have been left in the
Travancore-Cochin State, It would be
about 10 lakhs.

Shri Achuthan Gangannur): What
sabout the Malayalees In the four
taluks?

Shri Nesameny: 1 am coming to
that; do not be in a burry. We will
safeguard you. Thesame things that
we claim must be given to all Malays-
lees. It is our bitter experience that
the Malayalee Government which was
there did not give ug freedom to edu-
cate our children m our mother
tongue. Consequently, the people whose
mother tongue has been Tamil have
been turned into Malayalees. We
fought against it. I may tell you that

the Bill
itself as Shri Frank Anthony hag said.
Do not leave it to the local
or the Zonal Council. There must be
a provision in the Bill i
rantee the rights of the minorities so
far as their education and culture are
concerned,

I have appraised the Home Ministry
also of a lacuna in the States Reorga-
nisation Bill in respect of the advo-
cates of the southern areas which are
being integrated with Tinnevelly Dis-
trict and I have proposed an amend-
ment to that clause. I believe that it
will receive the proper attention of
the Home Minisfer.

Shri K G Destmukh (Amravati
West): The Bill as it hag emerged from

5
e
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The Commission had recommended
the formation of two States ag far as
the Marathi-speaking people were con-
cemed. One was Vidarbha and the
other was not a pure uni-lingual State
but a bi-lingual State, to call it cor-
rectly in the language oy my friend
Shri S. K. Patil, a balanced bi-lingual

to that extent I welcome that propo-
sal. Of course, I know that all sec-
tions, and especially the Marathi
speaking people, are not very much
satisfled, but as far as Vidarbha is
concerned, it has satisfled to some
extent. Of course, in Vidarbha also
there is a great demand, and it is
legitimate also, that Bombay should be
included in Maharashtra. and I hope
our Home Minister, though not now,
will consider this demand after some
time.

Shri V. G. Deshpande: Not now.

Shri K. G. Deshmukh: I will come
to the question or Bombay at the end
of my speech.

Firstly, I would like to make out
some points about the boundaries of
the proposed State of Maharashtra.
Today I have heard from Seth Govind
Das about some of the border disputes
between Maharashtra—Vidarbha and
Madhya Pradesh. I was surprised to
find my respected friend Seth Govind
Das criticising my friend Dr. Khedkar
who is the President of the Vidarbha
Provincial Congress Committee, He

time. and for a u.uful .mw
it is better not to discuss the border
area problem at this stage. I wonder
"hmseﬂlﬁmindnnmmm
discuss this question at all. I know
from my own expeiience that Dr.

requested him repeatedly, as

he happens to be the President
of the Mahakosal Provincial Can-
gress Committee, and also Pandit
Shukla, the Chief Minister of Madhya
Pradesh, to adjust some aress which
are claimed by Vidarbba
Mahakosal, I can ssy from
figures in the handbook of census
ﬁgumpublishedwaommmm
Berhampore which is a taluk in

1]

Das says that there i no ar2a in
Mahakosal or Madhya Pradzsh which
contains more than 70 per ceat. of
Marathi-speaking people. Becluse
he has got that Taluk with him he
can say, we should not demand it
but is he prepared to sit around a
discussion table with friends from
Vidarbha? I can give a guarantee
that my friend Dr. Khedkar is ready

to sit. Only a few days ago, he had

problem, and still they say w2 should
not raise this question now.



luctant to come to a settlement; the
man who wants it moves about him
but he says “No, no” So, you
should settle this matter if possible
by arbitration. That is not practic-
able in my opinion. The only solu-
tion to this border problem is the ap-
pointment of a boundary commis-
sion. I will go to the extent of
saying that you may provide that the
decision of the commission will be
@nal and that there will be no appeal,
as we have made it in the case of the
constituencies delimited by the Deli-
mitation Commission, Why not do it
here also? Why is the Government
afraid of this? There will be no dis-
pute after the findings which will be
final. Some High Court Judge or
other impartial person can be ap-
pointed, to go to the disputed areas
and settle the problem. This is the
only solution to bring about an at-
mosphere of calmness. Otherwise,
even after the formation of the States,
disputes and rivalry will continue
for all time. Therefore, with all the
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I would, therefore. .,ge the Home
Minister to provide for three sepa-
rate High Courts for these three
States, One point that has been
made in favour of a joint High Court
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be
difficulty of c;tablishing a new High
Court for them.

I am very much thankful to the
Joint Committee for the provision
they have made in connection with
the Legislative Council for the State
of Maharashtra. In the original Bill,
such a provision was not there. As
you know, Maharashtra is going to
a very big State with a population
nearly three crores, including that
Marathwada. The setting up of a
Legislative Council will Serve the
different interests of the different re-
gions of Maharashtra, and the varied
people will be able to represent their
interests in that Council.

I am also thankful to the Home
Minister for having embodied the
Nagpur agreement in the present
Bill. Before the formation of these
States, there was an agreement
entered into between the respective
leaders of Marathwada, Nagpur,
Vidarbha and Maharashtra, in con-
nection with the safeguarding of the
interests of the backward areas in
the respective regions. Almost all the
big leaders had signed that agreement.
In the original Bill, there was no
provision to this effect From the
Vidarbha area, there was a demand

FAY

opposed to it, especially so far as
Maharashtra is concerned, because I
believe that the establishment of
regional councils in Maharashtra is
bound to create a separatist mentality
in the different regions of this State.
Therefore, the best solution was to

365 LSD.
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State of Bombay as compris-
ing the following territories:

“(a) Greater Bombay,

(b) Borivali taluka of Thana
district, except the villages of
Bhayandar, Dongri, Ghod Bunder,
Kashi, Mire, Rai Murdhe and
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Shri A. M. Thomas Erakulam:
What about Belgaum?

Shri A. M, Thomas: Only 18 per
cent.; even according to their own
report it is only 18 per cent,

Sbri M. S. Gurupadaswamy: That is
wrong. I feel that public opinion
in that area is for joining with Karna-
taka.

An Hon. Member: Not at all,

Shri M. S. Gurupadaswamy: There
are several other matters which are
of minor character. I feel that a
Boundary Commission should be set
up to settle them. I feel that the
Zona] Councils cannot possibly deal
with these questions because the
purpose of these Zonal Councilg is
entirely different. The Zonal Coun-
~cil cannot function as Boundary
* Commissions.

‘I want now to deal with the ques-
tion of Bombay. Most of the Mem-
bers have spoken on it and the
debate on the SR. Bill has become,
somehow or other, a debate on Bom-
bay and Bombay alone. It is quite
natural that my hon, friends from
Maharashtra feel strongly about the
matter. It has taken the toll of &
Minister only yesterday. Many people

in the Bombay Assembly -have resign-
ed on this issue, and it has created a

appears to be a small matier, .Iwi
say this has let Joose a crisis which

writ-
It is very astonishing that the Prime
Minister should make a statement of
policy in Bombay on a party plat-
form. He said that he made that an-
nouncement in Bomibay and he was
ready to submit all the proceedings
I am astonished to know how the
proceedings of a particular party could
have any value for the House. How
can he submit the proceedings of
the A.ILC.C. before the House and
how can we take cognizance of those
proceedings? I am very sorry that
he is not making any distinclion be-
tween the party and the Govern-
ment, By mistake or by oversight
or in a hurry he might have said that
he made the policy statement in
Bombay. It is unfortunate that such
a thing should happen and it is a
great blunder that the Prime Minis-
ter has committed.

I feel that if the Congress High
Command had taken all the other
political parties in the country into
confidence and called a Round Table
Conference 10 discuss the entire matter
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Shri K. K, Basu (Diamond Har-
bour): Even the Cabinet Minister is
not consulted.

Shri M. S. Gurupadaswamy:......then
their decision would have been demo-
cratic, and much of the trouble.
much of the chaos and muddle tha: is
prevailing in the country today wouldl
have been avoided. Unfortunately,
the Congress High Command or the
few people who man that H.;n Com-
mand, thought that by solving the
question of rcorganisation of States
themselves, they would be streng-
thening their party. But it was a great
mistake that they have committed.
They thought that by successfully
implementing the recommendations
of the States Reorganisation Com-
mission, they would be able to des-
troy :he opposition. But even there,
they were mistaken. On the other

365 L.S.D.

iard, the forces let loose by the Com-
gress as a consequence of their deci-
sion were beyond their control’ and
were beyund their expectaiions.

Shri Raghunath Singh (Banaras
Distt.—Central): It is past six now.

Mr. Speaker: I give every Member
iwenty minutes to speak. I am pre-
pared to sit for five minutes more.

Shri M, S. Gurupadaswamy: 1 want
about ten minutes more.

Mr. Speaker: 1 that case, the hon.
Member can cominue. tomorrow.

6-02 r.M.
The Lok Sabha then adjourned till

Eleven of the Clock en Friday, the
2Tth July, 1956.





